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I, the Chairman of the Public Accounts Committee, as authorised 
by the Committee, do present on their behalf this 78th Re rt on the 
Action Taken by Government on the recommendations o P" the Public 
Accounts Committee contained in their 42nd & 62nd Reports (Third 
Lok Sabha) relating to Children's Film Society. 

2. On 12th June, 1968, an "Action Taken" Sub-Committee was 
appointed to scrutinise the replies received from Government in 
pursuance of the recommendations made by the Committee in their 
earlier Reports. The Sub-Committee was constituted with follow- 
ing Members : 

1. Shri D. K. Kunte.--Convener 
2. Shri C. K. Bhattacharyya 
3. Shri K. K. Nayar 
4. Shri Narendra Kumar Salve 
5. Shrimati Tarkeshwari Sinha 
6. Shri N. R. M. Swamy. 

3. Thc draft Report was considered and adopted by the Sub- 
Committee at their sitting held on 23-4-69 and 5nally adopted by the 
Public Accounts Committee on 28-4-69. 

4. For facility of reference the main conclus~olls recommendations 
of the Committee have been printed In thick type in the body of the 
Report. A statement showing the summary of the m a n  recomenda-  
tions,/obsen.at~ons of the Committee is appended to the Report 
.(Appendix ) . 

5. The Committee place on record their appreciation of the 
assistance rendered to them in this matter by the Comptroller and 
-4uditor General of India. 

?,I. R. lIASANI, 
Chainnun, 

P ~ b i ~ c -  .4ccoi~nts Committee. 
KEW Dun; 
-4pril 28, 1%9, Vaisakha 8, 1891 (S) 



REPORT 

This Report of the Committee deals with action taken by Govern- 
ment on the recommendations contained in their 42nd and 62nd 
Reports (Third Lok Sabha) in so far as these relate to the grants 
issued by the Ministry of Information and Broadcasting to the 
Children's Film Society. The 42nd and 62nd Reports were presented 
to the Lok Sabha on 10th December, 1965 and 25th November, 1966 
rcspctively. 

1.2. The action taken notcs,,statements have been categorised 
under the following heads : 

( i )  liecomntendatioi~s/obsert?ations that have been accepted by 
1 he Government : 
S. Nos. 69, 70, 71 of 42nd Report. 

(ii) Recotnme~ldatzons :observations which the Committee do 
not desire to pursue in view of the replies of Government : 
S. Nos. 67, 75 and 76 of 42nd Report 
S. Nos. 22 (3.44 and 3.45) and 23 of 62nd Report 

( i i i )  Reconrtnertdations observations replies to which huve not 
been accepted by the Corn~nitte~ and whirh require reitera- 
t ion : 
S. Nos. 68. 72-74,77 and 78 of 42nd Report 
S. Nos. 22 (3.44 and 3.45) and 23 of 62nd Report 

1.3. The Camnuttec will  now deal with actwn taken on some of 
the recamrn~ndations. 
1 r:eplatities t n  the working of the Children's Frtril Society-Paras 

4.5, 4.43. 4.44 (S. Nos. 68. 77, 78) of 42itd Reporr (Thrrd Lok Sabha) 
and patus 3.30. 3.35 a d  3.36 ( S .  Nos. 21. 22) (71 6'Lnd Report (Third 
Lok Subha).  

1.4. The Children's F ~ l m  k i e t v  was set up  in Mag. 1955 under the 
Societies Registration Act of 1860 to produce films for children and 
adolescents and to arrange for their distribution and exhibition in 
India and abroad. A testcheck of the accounts of the Society con- 
ducted by Au&t in October. 1962 disclosed some shortcomings, such 
as high cost of production of films, non-maintenance of accaunts of 
raw stock of Alms and their non-verification. non-maintenance of 
stock registers of final prints valued at over Rs. 1 lakh and various 
ntiler financial irregularities including failure to account for a 
r m l p t  of $1.000 from the International Centre of Films for Children 
nt Brussels. In paragraph 51 of their 'henticth Report (Third Lab: 
Sabha) which was presented to the House on 18th February. 1964, 
the Csmrnittw made the following observations in the light of t h e  
disclormm : 

I 



". . . .The Committee. . .recommend that in  the light of the 
Audit Report a thorough and impartial enquiry should be 
made to fix responsibility for the financial irregularities of 
the Children's Film Society over a number of years and 
to ascertain the amount of loss suffered by the Society as  
a result of inefficient and inept handling." 

1.5. In December, 1964, the Controller of Films Division was 
appointed to conduct an enquiry into all the financial irregularities 
which had been noticed and to submit a detailed report on each item 
so that definite steps could be taken not only to see that these did not 
recur but also t:> fix responsibility. The report of the Controller was 
submitted in Juiy. 1965. In paragraph 4.4 of their Forty-Second Report 
(Third Lok Sabha). the Public Accounts Committee. after reviewing 
the findings of the Controller of Films Division, in ter  d i n .  made thc 
following observations : 

"The Committee feel perturbed to note the findings of the 
Controller of Films Division.. . . .It is significant that all 
the key persons who have been found responsible for thc 
irregularities etc. ieft the Societv towards the end of 1962 
or beginning of 1963 by which time they must have been 
aware of the -4udit objections.. . . . .When all this is borne 
in mind the delay in appointing tho Enquiry Committee 
by 10 months. . . . assumes great .: :,p7 !nncca.  as. . . . th( 
authorities have it l l~\~red the guilty (parties) to esc:ipc 
punishment." 

1.6. Tahnl; l i  .tc 3f the ~;nl!ings o f  the Controilcr i Films Divisi . I . .  

in ~ e g a r d  to the various cases of losses. shortages etc. the Committee 
made the follou-ing observations in paragraphs 4.43 and 3.44 of thrir 
Forty-Second Report (Third Lok Sabha) : 

"The Committee desire that prompt action should be taken on 
the recommendations (of the Controilcr of Films Division) 
for the losses of stores.. . . . . . . . V )  

(Para 4.43) 
"From the Enquiry Committee's Report relating to the miss- 

ing articles valilftd at  Rs. 19,016.66 P.. i t  IS observed that 
apart from small articles. missing articles include cameras, 
watches. gramophones, sarees, almirahs. typewriters. 
shawls, dunlopillo mattress. Divans, book cases, steel c u p  
boards, tea sets, etc. etc. Moreover 65% of the English 
books and 45% of the Hindi books are also missing. The  
Committee feel that such a large list of missing articles 
gives only an indication to the fact that there was a large 
scale attempt to defraud the Society. Further the onlv 
gold medal which the Societv won in an  international 
award is alsn missing. Thc Committee take a serious view 
nf this and suggest that Government should institute 
criminal proceedings against persons who have been b l d  
responsible bv the Enquiry C o m m i t k .  The Committee 
a h  feel that this caw shows that the supervision of the 
Minist- of hfonnat ion & Broadcasting on this W & y  



was very lax. The Committee desire that  i n  addition to fix- 
ing of responsibility on the persons responsible for th&s 
of the  missing articles, responsibility for l a d t ~  in  super- 
vision by officers of the  Information & Broadcasting 
Ministry may also be fixed." 

(Para 4.44) 

1.7. Reviewing the position, the Committee made the following 
further observations in paragraphs 3.35 rind 3.36 of their Sixty-Second 
Report (Third Lok Sabha) : 

"3.35. The Committee are surprised to learn that the Ministry 
could not advise the Children's Film Society to  take 
action on their recommendation made in para 4.44 of the 
42nd Report (Third Lok Sahha) and also in cases of mis- 
appropriation of lunds by the Society. When the Society is 
depending on the grants given by the Ministry for its 
working and whcn the Government was adequately 
represented on its Executive Council, it becomes all the  
morc! surprising that the Society was bevond the control of 
the Ministry. In these circumstnnccs. the Committee woulcI 
suggest that the Ministry should either consider the tak- 
ing over of the Society s:, that its affairs may he broug!:: 
under cffective control or stop qiuing further grants t< \  
the Society till proper action is taken on the  recornrne~:-i:i- 
tinns made by the Committw." 

"3.36. The Co:nrnittec. unultl also l ikc  to !-?iterate their recon,- 
mendation made in m r a s  4.43. 4.44 and 4.46 of :heir 42nd 
Report ( 1965-66) ant1 str tw the neccssit~ of takinq prompt 
action in this case." 

1.8. In rcgnrd t t ,  the n u n - r l c c o i n  o f  n sum o f  $1.000 received 
from tlw Intcrnntional Centre of Film for Children. Brussels. dis- 
rlolwd d i ~ r i w  tvst-audit. the Committee were informed that tht: 
nnmlrnt wr.;tC cspt.*!rIi4 b.; the ex-Ge!wml Secretlry on entera;nment 
and that the Indian IVnt;onal Ccntrc of Films, on whose hehalf the 
amoilnt wits reccwefl had approved this eour.ie of action by a rmlu-  
tion adopted nn 29th March, 1963. After an examination of this 
p i n t ,  the Cornn~ittcw made the follo\vinq observation in psraqranh 
52 of their Twcwtieth Report (Third Lok Sabhn) : 

''In thr opinion of the  Committcc. the fact? disclsse a \*en- 
irregular way of fi~rzction~nc of thc 1n.il;i 11 Natitltxil Centrc. 
The manner in which thc cspmditure in~.iirred sometime 
w o  was sought to be rcguhriscd v.r-pitst ioclo t~). :ncan.x 
of a rcwl~~tirsn circulstcd for siquturc at a milch Istcr 
dntc is nlsn highly ohjc~ctionnblc." 

1.9. In pan~pmnh 4 5 of their. Fort v-Stkcond Repwt, the Cum- 
mjttet!, af1t.r n*\.icvitv.! thc findinrs of thv Controller of Films 
Division in this r~qnrd nnt3 in rcqard to other cnsils sl~cgcsttd that "thc 
jmzlsslbility c ~ f  rc*cu\w-iny these large wms from tht. persons con- 
cerned by letgal i!c.ticm r w  otherwisc may be considcre;l." In paragraph 
3.30 nf thcir Sisty-Sc.ctond Report (Third 1.nk Snbha). the recorn- 
mendation tvos reiterated in the folltwing terms : 



"3.30. The Committee regret that their earlier recommendation 
made in para 4.5 of their 42nd Report (Third Lok Sabha) 
was not taken seriously by the Ministry. They fail to 
understand as to why legal opinion was obtained only in 
the case of loss of 1,000 dollars. As a matter of fact the 
legal opinion should have been obtained on all the cases of 
losses and misappropriation committed by the Society. The 
Committee desire that this should be done and appropriate 
action taken.'' 

1.10. Government have furnished to the Committee Action Taken 
~lotes in respect of the observations in the Forty-Second and Sixty- 
Second Reports (Third Lok Sabha). In regard to the dela in initiat- 
ing mquiry into the working of the Society commentedy upon in 
paragraph 4.4 of the Forty-Second Report (Third Lok Sabha). Gov- 
ernment have in their note dated 22-2-68 stated as follows : 

"The 20th Report of the Public Accounts Committee was 
received in this Ministry on 4th March. 1964 and a copy 
was passed on to the Section deallng with Children's Film 
Society on 11 th  March. 1964. Aftcr detailed examination 
this Section put up the case to the immediate ofacer on 
26th March. 1964. This Officer observed that the findings 
of the Committee should be brought to the notice of the 
Chairman of the Children's Film Society with the sugges- 
tion that the then Treasurer of the Society should be 
instructed to eoqulre into the irregularities pointed out by 
the Public Accounts Committee. This viewpoint was 
endorsed to which the Special Secretary, Ministry of Infor- 
mation and Broadcasting added that the Chairman of the 
Society should be further asked to take steps to set things 
in order. This was also approved bv Deputy Minister and 
Minister. A reference was made to the Chairman. 
Children's Film Society on 29-7-64, to ask the then Hono- 
rary Treasurer of the Societv to inquire into the matter 
and to submit a report regarding fixation of responsibility 
for the losses causrd to the Socictv. Thls was followed up 
by reminders. In h ~ s  letter dated thc 14th December, IW, 
the Secretary. Chlldrerr's Fllms Saciety informed 
Government that th t~  Woncwi~ry Trvasurer of the Society 
was pre-occupwd wlth t he  work relating to the Film 
Fmance Cnrp:u-rtt~on and ~t would takc him some t i m  tu 
look mto thr riwort This matter was further considered 
and In Governmcnt's irl t tr  dated 28-12-1964, the Controller 
of Films D I V ~ G ~ ~ J ~  watt appointed to make an enquiry and 
to submit a report to Government. ThC Controller of Film 
D~vrs~on was not c lwr  about the scope of the proposed 
enquiry and sought further clarification In February, 1885. 
The hlin~stry clariticri the pos~tion on 16th March, 1985. He 
submitted h1.i repolt In July, 1965. It  will be appreciated 
that while no tlmc was lost In taking ste to e ufm 
intu the matter and the appointment of an  Fnquiry %r 
for w n a  into the lrrcgularities pointed out by the Public 
Accounts Committee some time did eiapec in the a c w  



appointment of the Enquiring Omcer due to administrative 
reasons and also due to the fact that the then Honorary 
Treasurer of the Society, who was asked to enquire into 
the matter, expressed his inability to do so after a lapse 
of about five months." 

1.11. In regard to the action initiated on the basis of the findings 
of the Controller of Films. as suggested by Public Accounts Com- 
mittee in paragraphs 4.43 and 4.44 of their Forty-Second Report 
(Third Lok Sabha) and paragraphs 3.30, 3.35 and 3.36 of the Sixty- 
Second Rcport (Third Lok Sabha), the Committee have been inform- 
ctl in a note dated 29th June 1968 as follows : 

"In pursuance of thc recommendations contained in Public 
Accounts Committee's Twentieth Report, the Controller of 
Films Division was appointed by this Ministry on 
28-12-1964 to hold an enquiry mto the affairs of the Society. 
His report was reccived in this Ministry in July. 1965. 
According to the ~'cport of Controller of Films Division, the 
Society suffered a ioss of Rs. 120,482.59 P and S1.OOO dwmg 
the period from 1955-56 to 1961-62 mainly on account of 
shortages in stores, raw-stock, processing and prints and on 
account of irregular payments of Travelling Allowance ' 
Daily Allowance to the General Secretary. 

A copy of the relevant extracts from the Controller's report 
was sent to Secretay. Children's Film Society an 16-8-1965 
with the request that the matter should be placed before 
the Executive Counc~l of the Soc~ety for necessary action. 
for rc*covery of thrb sald amount from the persons concern- 
ed and to forward comments of the Execut~ve Councrf to  
the M~nistry. 

Thc. rtapot t of tlrc. C4)ntroiler of the Films Division came 
up for discussion at the meeting of the Executive Council 
of thc* Snclcty on 28-10-1965. Thc Council directed that : 
'Tlw Society should bvritc off thast- losscs. which are not 

ri.covcmblc, 111 consultation with (the Controller). 
Those losses which in the opinion of the Honorary 
Trwsllrcr arcx recoverablr and for which Iegal pro- 
rr*cdinc;s may bc started. Sc re t a ry  should consult the 
Society's legal advisers and start legal proceedings for 
rccovr1ry of the wmc after consirltaticrn with Honorary 
Treasurer'. 

Thcb r c p x t  of the 1tll;itl ndviwl- of the Society was submitted 
by the Secretary. Children's Film Society to the Honorary 
Tr~nsu rc r  for hi.; advice on the future coursc of action in 
ncrordancc with the decision of the Executive Council 
cited above. Legal prcmcdin far the recavery of $1,000 T" from (the) former Secretary a the Children's Film Society 
have b e e r 1  initiated The case is rrxeeding in the court of 
R civil sub-judge in Delhi. The ast hearing was in May, 
1967. 

P 
As for further action. Children's Film Society has informed 

us that they hevc circulated the report of the Controller 



along with the opinion of the legal adviser of the Society, 
as also the final recommendation of the Controller for 
further action, to the members of the Executive Council 
of the Society. This was done on the recommendation of 
the Controller. In his letter dated 24th June, 1966 the Secre- 
tary, Children's Film Society reported that the recom- 
mendations of the members have been received and have 
to be discussed by the Executive Council. 

As regards institution of criminal proceedings against the 
persons who have been held responsible by the Controller, 
the matter has been considered in consultation with the 
Ministry of Law. The Ministry of Law advised that a com- 
plaint may be lodged with the police regarding the suspi- 
cious and irregular financial dealings by the former 
Secretary and Shri.. . . . . That Ministry also nd\ised that 
the Economic Wing of Central Bureau of Investigation 
should be persuaded to take up the investigation. As sug- 
gested by the Ministry of Law, Controller of Films Division 
was requested to have a complaint lodged under the 
signature of the Secretary, Children's Film Society under 
his directions. 

Further action could not be taken iwcai:sc! in  t i i t .  : I : t . v r l -  
time the Executive Council of the Socicl!y hart btlconw 
defunct and new Executive Council was re-cc,nstitutd. 
The Controller's findings on the affairs of the S )cicty to- 
gether with the recommendations of the iegal :~dviscr  of 
the Society were considered at the meetinlr of thv rtrco:~sk- 
tuted Executive Councii held on 9-1 1-1966. The Esecut!vc 
Council has directed the Secretary, Children's Film S ~ c ; ~ t y  
as follows : 
( a )  The Secretary mag consult thc Advocala of the Soc i i~~y  

at Delhi and if necessar?. invite him to visit Bomb.,!: 
and study all the relev:i-lt document.; to prepart? ;i 
draft complaint for Central Bureau of It~vestigrttion 
and aIso give specific advice on \'arious items under 
objection as to whether legal proceedings can be suc- 
cessfully and fruitfully launc!,cd not:., 

(b)  After the Advocate's report i ; madc availtrblt- to the 
Society. the same will be sent to the Ministry a1 Infor- 
mation and Broadcasting for rvfercnce to t hc* 'Filinist ry 
of Law for advice. 

On 16th August, 1967, Secretary, Children's Film Society 
filed a complaint with the Ccntriil Uur-cnu of I:isrstiga- 
tion, Illjnistry of Iiome Affairs against the formcr S c r c -  
tary and others rcspnsible for causing loss tc-, the 
Society. The Central Bureau af Invclitiqatiun, however, 
declined to undertake investigations of complaints against 
them on thc ground that allc~ations jwrtaincd iu the ptiud 
1 9 5 7 - 4 1  and pwsuns cumpliuncd &gainsst wcrc aim not pub- 
lic servants. The Ccntrai Bureau of Invc+~tjg;ltjon, haw- 
ever, s-tattad that i f  nrcessary, the matter might bL' repurled 
to the local poikc concerned. In congultntjon with 



Law Ministry, Secretary, Children's Film Society, was 
advised on 25th September 1967 to Ale a complaint with 
the Police at Bombay. According1 , Secretary of the 
Society filed a complaint with the 8 ommissioner of Police, 
Bombay on 29-9-67/5-10-1967. Subsequently, this Ministry 
also wrote to the Commissioner on 8th October, 1967 on 
the subject. The Commissioner of Police has informed us 
that the matter is under consideration. But so far no prose- 
cution appears to have been launched by the Police." 

1.12. In a further note dated 14th March, 1969 the Committee have 
been apprised of the following position in  regard to the progress of 
thtt civil and criminal proceedings which were launched : 

( i )  Cmil Proceedings : "The Commissioner of Police is 
:.elzc*d o f  thc matter. An investiqation officer has already 
visited th t  Society's office at  Bombay and examined some 
documcnts. Some more documents are, however, to  be 
esnmincd by thcm. Further action rests with the Commis- 
sioncar o f  Police." 

(11)  Ci~qil Proceed~ttys: "The civil salt for recovery of $1,000 
from the former Gencral Secretary of the Society is still 
bcfnrc the subordinate judge. The defence lawyers are now 
C I ~ S - c s a m i n i n  the present Secretary of the Society. The 
nc.st hearing of the case ha:; been fixed for 9th April. 1969. 

As ri',;arcis the* decisi011 on fillng other civil cases it may be 
sttttctf that thtb Ministry of Law in their note dated 
15-ti-6H ha5 opined that t he  pcrlod o i  l~ rmta t~on  for filing 

c-1\.11 suits Iicalnst the persons responsible for the loss to 
tht- Soc~tbty would hc 3 years from the tlme the cause of 
i t~ t l t~ l l  nro>cb 

C'lvll c;isrs ha\ L. not lxcn filed because they have become time- 
bnrrtwd. ' I ' h ~ s ~  caws also form part oi the complaint lodged 
wvith t hv Commrssioncr of Police, Bombay. slncc they were 
touncl crinuniilly involved also." 

1.13 The Cotnrnittw were also given a statement of cases in 
which actlvn in thc civil murk could not be taken up (A pendix-). 
They were informed that all thew cases, involving in n f 1 a sum of 
Rs. 92.744.3.1 "ci~nw to the notice of Government only on receipt of 
t h ~  Report of t h c  Cuntrtrller of Fllms Division.. . . . .in July. 1965. 
by which timc. ;iccordrng to the Law Ministry these cases had become 
trn~r-irilrl.cd " Thr* optninn glvcn by thp Mmstry of Law in this cwn- 
nWtion 1s given below : 

"Our O ~ I ~ I I O ~  of the 21st of July. 1965 was recorded on the 
assumpt~crn thnt  the suit was to be Hled on behalf of the 
Wn~otr c b f  Intila. Uut \C'C nrw find that the suit IS to be filed 
by thc* Ctr~ldren's Film Society in which case the period of 
Iimitatrtm would t h rw  ywrs  fronl the tinw the cause 
of action arose. This was already time-barred when the Ale 
came to us on 21-7-65, as Ski .  . . . (the former General 
,Ciecrctciry) had resigned from the Society in June, 1962." 



1.14. T&t Committee, however, o k m  from the raply wa to t them by Government to ponr~prph 4.4 of tMr  Forty-n IZepcut 
that "he General Secretary was srnctioned terminal leave for 180 
drys wr.f. 13-6-62.. . . While he was actuaU7 relieved fmm 15-6-62, 
his resignation became effective w.e.f. 9-12-82 '. 

1.15. Tbc Committee observe that civil proceedings were not 
initiated for ncovery of irregulu excess expenditure, shortwe% 
outstanding dues etc. amounting to Bs. 92,744 that came to notice an 
a result of investigation into the afirs of the Children's Film 
Society by the Controller of tbe Films Division. Government have 
stated that proceedings could not be initiated as the report of the 
Controller became available only in July, 1965, "by which time 
according to the Law Ministry these cases had become time-barred." 
The Committee, however, observe that the opinion of the Law 
Ministry that action had become time-barred was based on the 
assumption that the former General Secretar3. of the Society "had 
resigned from the Society in June, 1962", whereas the actual position 
as esplained to the Committee by Government was that "his resigna- 
tion had become effective with effect from 9th December, 1962." It 
would, therefore, be apparent that the proceedings time-barred only 
on 9th December 1965, a few months before which the findings of the 
Controller of Films Division on the affairs of Society had become 
available to Government. 

1.16. The Committee, however. note that though civil proceedings 
have now become time-barred, the relevant cases "form part of a 
complaint lodged with the Commissioner of Police. Bombay" au o 
preliminary to the institution of criminal proceedings. The Com- 
mittee would like to be apprised of the further progress made in the 
matter. 

Evaluation of the  work done by the  Chddren's F l l m  Socleru Pttrui 
4.25, 4.27. 4.29 (S. Nos. 72 to 74) of 42nd Report (Third Lok S n h h a ) .  

1.17. In paragraphs 4.25, 4.27 and 4.29 of their 42nd Report the 
Committee had pointed out the need for evaluating the working of 
the Children's Film Society and for malung improvements in pro- 
duction and distribution of films. The Committee made the following 
observations : 

"72 4.25 The Committee are not sure whether the Chanda Committee 
& & would specifically undertake evaluation of the working of 
73 4.27 the Children's Film Society. In case they are unable to 

cover this point. the Committee suggest that the Ministry 
should undertake a detailed evaluation of its working, 
both quantitatively and qualitatively. 

The Committee are surprised to note that the Ministry have 
no information as regards Children's Filrna shown in the 
rural areas and these will have to be collected from the 



 stab^. It has also been stated by the Ministry that 'it is 
not possible to state categorically that such films are being 
~hown in the Community Development Blocks". The Com- 
mittee feel that without such information the Ministry of 
information and Broadcasting would never know it the 
Alms produced by the Children's Film Society are sewing 
the purpose aimed at by the Society or not. 

74 4.29 In evidence the Committee were assured that some ste were 
taken in May. 1963 for the reorganisation of the e%i&y. 
Thc Committee find that these steps mainly relate to the 
streamlining of financial and accounting procedures. 
No vigorous steps appear to have been taken to produce 
more popular and useful films by the Children's Film 
Society. Further. films produced so far by the Society 
have also not been utilized to the fullest extent due to 
paucity of auditoria. Number of schools which are members 
of the Film Library of the Soelety is very small. The Com- 
mittee, therefore. suggest that concrete steps should be 
taken to ensure that the Children's Film Society is able to 
produce gmd and useful films For this purpose, the advice 
of the experts already in the ltne may be sought I t  should 
also be ensured that these children's films are exhibited 
to the largest number of chtldren. The varlous schools 111 
the country should also be encourage to become members 
of the Film Library of the Society." 

1.18. In their reply the  Ministry of Information and Broadcasting 
have stated : 

'The  Chanda Committee has not examined the working of the 
Children's Film Society. The Chairman oi the Society 
has recently ap inted a study team of non-officials to 
review the wor ing of the Children's Film Society, in a11 
its aspects. 

I 
The reqmsite informatron 1s being collected by the Children3 

Film Society from the State Governments which are afi- 
hate members of the Soc~ety Information so far received 
fmm the Society may kindly bee seen in the statement 
attached Annexurc 111. Further information received fmm 
the Society will be passed on to the Lok Ssbha Secretr~at 
in due course. 

Secretary, Children's Film Society has been d~rected on 
9-12-86 to obtain periodical informatlon from the State 
Governments regarding thew films shown in rural areas. 
In addition, the films of the Children's Film Society are 
also supplied to different Acld units of the Directorate of 
Field Publicity of this Ministry and are shown through 
mobile vans in rural areas The Director of Field Publicity 
hers also been requested on 152-1967 to advise the various 
regional ot'llcers under his cwntrol to collect and furnish 



the relevant information to the Secretary, Children's Film .. Society, Bombay. 
It is expected that the Study Team already at work will take 

a note of the recommendation, which has been brought to 
their notice." 

1.19. At the instance of the Committee, the Ministry of Idor- 
mation and Broadcasting have furnished copy of the Report of the 
Study Team. As regards action taken on the Report, the Ministry of 
Information and Broadcasting have stated : 

"As regards the action taken thereon, it may be stated that 
Study Team have made recommendations of a far-reach- 
ing character which envisage making the Societv a dyna- 
mic body. The Study Team have considered the Children's 
Film Society and the Children's Film Movement as essen- 
tially a part of the overall programme for welfare of 
children. The General Body and the Esecutivc Council of 
the Society have already consldcrcd the recommendations 
of the Study Team and have unanlmou4y approved oi  
them. As pointed out above, many of these recommenda- 
tions are very important ones and will have to be care- 
fully considered in consultation with the Ministry of 
Finance and other concerned atlthorit~es and will be pro- 
cessed in due course." 

1.20. The Committee find that t h e  Study Team has made a com- 
prehensive study of the  or-gcln~satlun of the Soclety anc! production. 
distribution and exhibition ffif films and ~ t s  resources. The Study Team 
have made a number of su.cgcstions for improvement in these aspects. 
The Committee would, however. like to rerer to some general obser- 
vations made by the St l~d\ -  Grouri about the)!- assessment of the 
working of the Children s Film Soclety In thc recent yews 

1.21. Referring to the financial ~ r~e ;~u la r i t i e s  which relate to the 
period 1955-62 dealt with In 20th a d  42nd Reports of the Publ~c  
Accounts Committee, the S t d y  Tcrtrn have made tbc follo\r.ing 
observations : 

". . . .Unfortunately, the happenmgs of the past ctrntmuc to 
shadow the Society even toda?. and whatever good work 
has been done in recent years or- even c.sr!ler years is 
being ignored and overshadowed t)v what happened prior 
to 1962. The uncertainty about the future of the Society 
has continued from year to ycnnr. thus creating difficulties 
in  its working and dampemnr: the enthusiasm of the 
workers. There are two different phases in the Society--one 
from 1955 to 1962 and the other from 1963 onwards But 
even knowledgeable persons are gcnerallv unaware of it 
and have little idea of the progress that Society is making 
in gp~te  of serious hanrhcaps WP h a w  n o t 4  with satis- 
faction that some improvements In the quality of the 
films, as we11 as. revertuc recclpts. This is evl&nt from the 
steady growth in thcb revenue and from the majar awards 
which the Society has won at the National Award Ftlnc- 
tion, as well as at  thcb Internat~onal Fec;tivals." 



1.22. In re ard to the production of the Alms by the Society, the % Study Team as made the following observations : 
P;roduction of Films "Since its inception the Society has pro- 

duced, compiled or adapted more than 55 Alms suitable for 
children. Some of these films have won awards at the 
State and National Award functions, and also, at the Inter- 
national Festivals. They were directed by a variety of 
directors including some top directors of the industry. Yet. 
it cannot be claimed that they are of high standard except 
a few which are good and havc become popular." 

"The Society has its own production unit which is capable 
of producing about 25 to 30 thousand feet of censored 
lcngth every year. We are dismayed by the chaotic and 
haphazard way the production work of the Children's 
Film Society has been going on without due preparation 
of subjects and themes, without sufficient funds bemg 
made available in proper time, and the sword of Damocles 
on 31st March hanging over their heads, when the un- 
utilised funds must lapse. In view of the self-defeatin;: 
w-cumstances, the wonder is not that more films of better 
quality were not produced, the wonder is that some films 
were not produced at all." 

"Thc following are some of the bottle-necks in the field o i  
production that we have notictd or that have been brought 
to our attention : 

1. No proper attention has been paid to the selection of 
themes, stores and subjets to be taken up for production. 
There is no library of children's stores available in the 
Ctlildrcn's Film Society's offices. Them is no Story 
Research Officer and no Script-Writer on the staff of the 
Society. The post of a Sto Research Officer-cum-Scnpt 
Writer was adverhscd in 1 2 5, applications were reeeiw4, 
but due to paucity of funds and the cut in budget grant. 
the post has not been filled. 

2. Thc Budget of a film is sometimes prepared without the  
xript  bdng ready, which is like shooting in the dark. 

3. The budget. when prepared, is made too rigid, without 
provision of flexibility to mcet unexpected contingencies 
which arise in the course of tilms production. and which 
r uire adjustments on the spot wh~ch  have to be pro- '7 vi ed for. The rules governing the production are usually 
too rigid and redly inapplicable to creative work. 

4. The funds are not available in time when they are needed 
causing costly delays in the production. In some years. no 
funds were made avdlable during the first six or  seveu 
months, and when they were made available, there was 
the fear of the unused grant lapsin on the 31st of M m h  
So produdion had to be hustled t 8, ugh, inevitable anti 
adversely affecting the quality of the production. 

UsL&S(?);69-2 



5. In some cases, independent roducer-directors to  whom the  
pictures were assigned ha! complained of their gettin2 
instalments of payments months and sometimes years 
after the period stipulated in the agreement. Paucitv of 
funds again is responsible for postponement, from sear to 
year, of worth-while projects for the production oi 
children's films. 

8. \Ye are of : h c ~  opinion t!lat :.ulcs : , l i d  r t~~i i la t ions  b t .  . , t i  

framed and  implemented that thcy do not create diftic.i~l- 
ties in the smooth flow of creative work done by t!:cx 
clil,i*ctors 2nd artists. For instance. during shoot in^;. theri. 
are occasions wher! minor  j)urchases. even a t  tinws major 
purchases. have to be matic on the spot to keep the shoot- 
ing going u-ithout calling for quotations. We clouht 
~ r h e t h e r  tlierc is any  producer in thr. \ \~or ldb\ \~l~o hir not 
to face such situati:)ns. The breaka;;~. uf f~xgilc equipmcant 
11kc bulbs. for insatncc. cre;:tc. such probkms. Therc. c;tll- 
not be a fool-proof l)t.itl::ct io!. t l x .  ~?!-odtrction of li\.r+- 
action fcbature films. t h :  rr::l!.tb so ill t i l t .  case of chi1drc.r:':; 
films. where children, animals dnd birds may bc involved 
In order to cnsurc this. i t  \rill b c s  nc.ccb..;sary to h;ive undtrr- 
standing cooperation o f  t hc  mcmhcr:. o f  the. Esttt.~~ti\.r 
Corlncil and thc Ministy: of' Fj rl;inc(. 

9. The  scattered premises of the  Socwty arc! :,la a factor b a d -  
ing to delay. ineficictncy and inc.rc*asint: costs. The offices 
are in onc plxc, tlw cqui)rrnt.nt ;cnrl propert1c.s arcB stores 
i n  :inother- placc:. thc- cd i t i r~ :~  room is In n third place. whilc. 
the film va11lt is :sir::a!c4 20 mil(.! from thc citv. Thc cars 
are going from on(. ~ h c r .  to  ;!noth(.r. and half a dozen 
peons arc kept runninc from placr to placc. It invoIw2; 
not only delay and inl.flicic.ncv in thc. rw-cution of w d i .  
but also increascbs tiw costs of xiministration and prodrtc- 
tion." 



Wc suggest that the  Society should plan its production P W -  
ratnme as follows : 

(a) The  stories which arc  already approved by the Storq' Board 
and form part of the Story Bank, could bc taken up fo r  
production as and when r q u i r e d .  

(1)) The production programme should be drawn at  I.eas' on 
t\vo years' basis. T h e  Executive Council should review the 
progress of the production from time to time. But the  Pro- 
duction Comrnittec should mcct a t  least once in a month 
to r.cvic'\v thcb proglcss of production of films. 

(c  j Thc. production budgut and shouting scheduled should !jt. 
drawn and :~rrangcmcnts madc, three months in adxi!  ce 
Iwforc :he bcginninc of the rwxt financial year. 

( t i  1 Funds for. ~)r.odtict;on should be ;~hailal,lr \\.ithottt 3~1s- 
chflic~ulty. 

(( I ' I ' irc-  prori:lction prcl~ramme should cor.t;irn a variety of 
s ~ ~ h j c ~ t . ;  like film!: on scicncc fiction. cartoon. pappch. 
c!llldrvn's ma~azirlos. travelogues. bio;rapi\it.s. giatiJi'f: 
h!r:rl?., atlvc.nt111.c.. n:!!icln:~l intc.q;.ri!io::. .-;):)rt<, dances. ic;.i- 
t.:tl.?. dramas. c-tc 

( ! ) Tht.   rotla lac ti or: I:si.cutlv~. I );I-c~.?o: -:n-C'!:.iric i l l  '31 ;G 1 

1 . 0 0 !  , f ; i : : i ! ( .  ! i ~ t -  . . ! r c ~  '!ini; :,chc*tliilc:! !f :lip \.Li:.!'tri.t tilrns !:::!? 
;:;L, \ . ; A ~ . ~ O L A S  ~ ~ : L ' c ~ u I . s  c i i ~ a g c d  for t ! i ~ ,  siio.,ting. fft. :<ill 
plirri in such s way that thc prodaction GR:: does n3t rc- 
n1;1111 idle. and the. j.):csslIrcB of t s o r k  is vq:lai!- d~vide,i a:ld 
* \ . a  ... L L X ~ U S  ~U.CCZJ:S +,ct fi;cll~;ics ;sil!l~~;;t 't:i::Jt.rm@. 

( X I  I)i:l.ing production, the Productiiln Esecu;i~,:t. Direc :~r - :~ -  .. . c.. ns:-<c. should \<;itch technical matters i l k *  ct,.l:i:-rmption 
of I-AH. stock. pro~)vr wie of cquipmi~nt. espi.f:.ic..;. t;c ti-ith- 
oit! intt:rfe~.:!~;; ~!!::~t.t..e...;;tri> i!: t!it: c.r-t':l!i\., :~,-o:.k I , J ~  the 
r : d  iloc directors. 

( h ,  ' i ' h  first r o u g h  v.1: should bt. s t ~ n  by thi. Productinn 
C'umrnittcc hclort. it is scn! for censorship." 

E x h ! ! ~ : :  ,:13d D : s t r ~ i ) u : : , ~ ~ ~  F ; : u ~ ~  
1.23. As regards cfistribution and exhibition of films. the Studv 

Group hit\.t. n w i c  t he  ft~lln\vinc obscrvntions : 
"L?idcs:. thc lillns plx~duct.d by thtb Suciuty ,ire \vrdt-\!: >iv!? by 

the rhildrcn, thi- very objccttve ctf making then1 i; 
ticfc;1t4~d. 111 the collrw of our  study. we fo~lnii that i t *  
Spite of hn~tr l t :  bcwn in cx~stcwci.. for 12 years and 
p ' ( d ~ t c i * d  m~b1.t~ than 55 liltns. t hc Ch1ldren.s Film Sacrl$ty 
h i i q  11(>t t)c*c'n ;ibic. to adt.quntt8 arrangt-mvnts f u r  tile 
e x h l l ~ ~ t ~ o n  of ~ t s  tilms, so that larger n u m k r  of c h i l ~ t r ~ : ~  
could n e w  t f w n  This problem. hoivcwr. 1s so con~pl i ra t~ .~ l .  
rz~vcdwn~: w nmly  factors. thar urrdtbr the pre.itant c,,!~cti- 
t l o w  ~t sernu tu us that i t  1s bcyond the cwt ro l  ,,i :I.I;c 
Society whirh ha:, twt so far rccr.~\.ed tiw nt .cc~ar .  
sympathy. t~ndt*rst;lrding and caopcmtion. from the  
Central and Stirtr C;inw:u~~cnts rrnd from thc films dis- 
t r h u t o r s  :md cxiubito:~. Yrxt. u:l i~*l-  t i iu  pic,c:;t C.J::,:~L:,,:~ ;. 



with its limited resources, the Society has done something 
fairly creditable. It  is disheartening to note, however, that 
parents, teachers and social workers, who are so much 
concerned with the development and psychological growth 
of children, have hardly realised the potentially immense 
impact of this audiovisual medium of entertainment and 
education. It  is estimated that there are 14 to 15 crores of 
children in the age group of 5 to 15 years in this country. 
Out of this, about 5 crores children attend schools, in 
various stages of primary to higher secondary education 
including rural and urban localities. According to the 
audience figures of 1966-67 available with the Society, 
more than 12 lakhs of people, mainly children but includ- 
ing some adults, have seen the films screened in either 
commercial halls or through 16 MM Films Library. In addi- 
tion to this, about 20 million people, including adults 
attended the screenings of Society's films arranged by the 
Central and State Publicity organisations. Thus, the total 
number of audience who saw Society's films in 1966-67. 
was more than about 20 million people including adults. 
The following table gives the audience coverage through 
Society's direct arrangements of exhibition." 

. - - .--- - -  - -- - - .  
No. of No. o f  

YCU show* Ardiexe  Rcmrks 
htld 

-- - .. - .- . - ~ .- -. . -- - . - - .- . . -.-. -- - . ~ . -  

1963-64 .. . . .. .. 1.371 6.1 3 . 3 2  Th.x fig.~rri do not include Ihc 
1964-65 . . . . . . 2.6'9 1 0 . K ? . Y 9  c,.verap: r ' f  .:u<'K!ic~ 31 t ! ~  
1 96566 . . . .  . . 2,555 I 1 . 6  chow vi  Stvtety's films hcld 
1966-67 . . . . . . 2.993 12.11 .919 hv Central .rnd State Puh11- 

city orgdl'~~rllt~ns. 
- .. A .. - - -~  - - - - - . . . .* . - -- 

Grant-in-Aid 
1.24. In regard to the Grant-in-Aid given by Government the 

Study Team have observed : 
"Though the Society was reo rgan id  in 1963, there was alwayx 

an uncertainty about its future and consequently it did 
not get an opportunity in the last four ars to implement 
many of its programmes effectively. g e have already 
observed in the earlier chapters how, repeatedly the ques- 
tion whether to continue the Saie ty  or to close it down. 
has been exercising the minds o f  the Government, resulr- 
ing in frequent inordinate delays in the release of grant. 111 
1965-66, the amount of grant was reduced to Rs. 5.50 lakhs 
only, which used to be Rs. 12.00 lakhs in previous yearn. 
For 1966-67, also, the Society was sanctioned only Rs. 5.50 
lakhs, and we understand that for 198889, the same 
amount has been recommended. Considering the require- 
ment of tbe Society, this is a very inadequate amount. 
Many essential projects will have to be given up for Lack 
of funds. We learn that already many schemes in view 
have had to bc abandoned. No language versions of filmy 



have been prepared, and the production of films has been 
drastically reduced. Having examined the requirements of 
the Society in all its aspects, we have suggested that the 
Society should produce at least 12 programmes every year. ' 

"As we have already pointed out, the production of these prog- 
rammes in several languages, with all possible economies 
wouicl cost not less than Rs. 30 (thirty) lalrhs. Of this. the 
Society can earn, from its own revenues. approximateiv 
Rs. 10 (ten) lakhs. (The increase in revenue will be possi- 
ble i f  and when the Society is able to supply 12 prog- 
rammes every sear).  That would still leave a balance of 
Rs. 20 ( ~ w e n t ~ )  lakhs that would have to be met from the 
Grant-~n-Aid from the Government of India." 

1.25. The Committee are happy to note from the Report of the 
Study Team that the Children's Film Society has "during the last 
few years tried to rehabilitate itself and improve its working." now-  
cvtr, as is evident from the findings of the Study Teani, there i* n 
lot of leeway still to be made up, notably in programming the pro- 
cluction of film\. selection of appropriate themes, co-ordination of 
shooting schedule\ for films and improving the machinery for dk-  
~ribution of films. The Commitlee would like Government to coal- 
xidcr how best improvements in these directions could be brought 
about on thc ha& of the suggestions contained in the Study Team', 
Jtcport. 

Represeut.r!uw irom I ~ Z V  Forrr~cv General Sr*cretur:, ct tl-c* 
C h t i d r c ~ t ' ~  F i l m  S O C I C ~ ~  

1.26. In Marc!:. 1969. thr former General Secretary of !he 
l'hildlcn's Fllm Sx ic ty  s:tbmit!cd a note regarding the observatons 
made by the Committee regnrdlnp his work in the Ctuldren's FiLm 
Society. In  h ~ ,  cowring lettc~r, the former General Stwetary q u c s i -  
t u t l  that the otwrvations made by the Committee about his work 
In  the Society m~gh t  be reconsidered. A copy of the note was f n r -  
l\ardcti to thr ?rlir:~stry c,f Infurmation and Rroadcast~nc for thw.- 
t ommcuts. TIw commentz of thc. Slinistr!. of Informntlon and Rrqari- 
c.rstlng ha\.c bwri rect-iveti Tht. Committtw \vuuld likc to r!tvl v - ~ + ~ -  
some points rt-tt.rr~d t.) by the l'orrnt*r Ckncral Secretary in  his :wtc 

1.27. In h ~ s  ntttc, the furnwr Gtvwral Swretitry has statt4 that t lw 
.~wounts  of t ha. Ch~ldrcn's Fllni Societv n w r  audited nnnuallv by 3 
lirm of Chartt*rt*d Acmuntants and .4trditot-~ appro\,c*d by Govt.mmtv:t 
'I'h*: Covvrnnl~.~,' ! ; ;l:t*.I utilts,~tmn ccrtiticatcs in rc*spsct of the gra7t.; 
for the years upto 1959-60 by 16th November. 1961 on the basis n! 
these accounts. before ht* (thv former General Swrctary) left th t  
Society in June .  1962. Accorchng to  the General Secretary, this sho~vs 
that Covernnrcnt were till thcm satisfied with the accounts. The for- 
mer General .S*cretary also forwarded in this connection a copy of 
thc Report o ~ t  the cost structurta of the Films of the Soclletg on the 
iwcounta of the Society submitted by the Chief Accounts Officer o:' 
the Films Diwsiotl in 1962. In their reply, the Ministry of Informatior? 
and Broadcasting have offercd the following ron~mcmts in this regard: 



"The Chartered .4ccountants \\.ere admitting a statement of 
receipts and payments account which they were certify- 
ing as 'chccked and found correct according to bookti 
produced and information supplied". This iiccount did not 
m:ltain :hc details of expenditure. The ut.ilisntion certi- 
fic;ites wcrc issued on the basis of the  accounts subrnittcrl 
by thc Society after  certification by the Charterc.1 
.-jccc)l~n~:ints (ll' thc Children's Film Society. The fir;.: 
; l ~ r d ~ r  Inspc.~.ti;m IZcport on  thc accounts oi thr  Society fo:  
! hc pcriori Lrml I!)%-56 to  19511-59 becamc n\.ail;rblc* to tl;. 
(;o\.tlrnm~nt only on 2 n d  February. 1960. The Inspection 
Rt1i~)r . t  for 1959-60 was received on 18th J:trttrnry. 1961 andl 
for t h ~ .  ?car 1960-61 only on 13th February, 1962. Thcsc 
~.c ,p~ '~ t : .  I ~ ~ v t ~ ~ : t ~ l  ;I n:~rnb?r of irrcqulnritics. procc~:l:~r:!l a - i 
financial, in the  maintenance o f  thc accounts of tho Socict)- 
as is indicated in Chapter VI of the 20th Rty-xwt of t h ~  
Public Accoiin~s Committee. r\ test-check ol the Society'. 
;ir.roilnts cund~~c ted  by thr Audit In 0ctohc.r. 1962 diz- 
closed high ibost of procluc.tion. non-m;tintr!n;rnct. 0 

accounts of rau. stock and their non-\.c*~.ification an;! 
va:ious other fin:mcinl i r rcc~i lar i t i~s .  

Tilc Ch!~>f ;Iccoi~nts 0fficc.r of tllc* Film..; iXi-!:.,:,:; 1 pri - 
~ ~ a ~ c r l  a noti. for the guidiinct. of the  :1;i :? C':mtr,ll:r: 4 ' 

E'li~n? I)i\-isiun. i n  regard r o  thi. 1 -  r e  of tlit 
films produrcd hy the Children's Fi!m S o c i c ? ~  Iris opiniof; 
\\.:is that 'upto the period endin:: 31st 3iril.c.ii. 1959. t k t ,  
co.;ts had bclc!n cbvaluatcd in a h;>ph;r~;.rtf ;.:.(I unscit.::tilii, 
m.'rIner by thc. t h e n  Accourrt.in~ i v i t i v  .: .ilt**n~l.,tin,: I . 
iinnlyw thr. data in  ;I systt-ma:,c nxr . : . ,  :. ll;,:!:. tY:::nt. 

, . 
i:.t:!-ts !made c.n ;in [ l i l  i toc i):rsis ff ir  : i . ! . i c , ? l  'rlr!-c . . v : ~ s  11 , 

I-L:!II!I:~~ La.-:i-;'. For the pc~riod -:ib.it.rii:t.:?r :!. :n:tt d:~., ho.1: 
c>\.t.r. hc, frlt ib:rt t h c w  had i j t i t . . :  ;cn :::-, # - <  ,; r 8 r r w ? 7 t  :I! ti-. 
comp;~rati\.c.ly r:ttional appc?!.;l.~rlnwn: c;: t - : ~ ~ . : ~ s t . s ,  

1.18. The* forrncr Gene1 a1 Secrctctry hiih I cferrerl t o  I h c .  L'VII~C: IC~ 
,;I cn hc4or-c t hc* Commlttcc. by the t hcan St.crc.tal v. Xlinistw t 

1n1,rrrnation and Broadcasting. In c80nrlcc*t~on with tiit. 20th Report of 
~ h l  Public Accounts Commitkc. (Third Ifik Sabha)  rvgurdinq thv 
L!w;ird of $ 1,000 given by :he B r ~ r ~ u 4 . l  Intcrnatwnoi Centre of Film 



for Children which was collected by the  former General Secretary on 
behalf of a separate society formed at the instance of t h e  Inter- 
national Centrc of Film5 tor C1;i:~licn :~n:i has stated : 

"The then S e c r e t ~ r y  of the Information and  Broadcasting 
Ministry gave evidence before the Public ~ICCOUIILS C,,m- 
rr~ittee (20th Hcport-Third Lok Sabha) thal ' the ;mount 
\\-as reccivcd on bchail of a separate twd?'. Hc al,o d a t ~  i 
that some filcs a11d I - C T W I C ~ ~  were missing from tho Socidt:;. 
ilc. n1i.11ti1)nc.d t tiat thr: General Secretary kvas tiibiiig 
approval uf tile P ~ w i d e n l .  Thc resolution of thc Indian 
S;~tion;rl C(.ntrt* or  Film: for C h i l r l r ~ n  appm\.inq the 
cspcmiiturc. ir.a:; a l w  ~ I V C , I . I  i n  the A p p n d l s  o f  tht. P A.C'. 
R(>~)or!. 

! : ! '11% I ~TOI.CL tSrc- m i s ~ ~ ! ~ ; .  tht. Soci*-'; ..I.. . ~ . ~ l d  ha!.(: :: :t:< :,-, 
tr;icr at that time. Thc Public Accounts Committee's G'Ln0.1 
Iic.prwt-Thirrl I,ok S a b h  ( y i g c  42) states that  the  Ministry 

c t f  I,n\v : I I I ~ ~  I q a l  oflictrrs nclvi.wcf 'only a law s u ~ t  and ei7e? 
i\.ith r c ~ a ~ . t l  t o  the law :;itit, thv then Secretary of the Larv 
YIinistrv \-.:is doubtfrrl whether it wotild be fruitfu!. Th,. 
c.rim~nal pr occwl~n~rls wc~rc. not rwommcnded by t hc: T . y . 1 '  

. ' h . f ! -  l..~~!. ; l ! l ( j  flit* Ml~?i<tI-). t D f  1,a\v. 
.; c ' ~ \ . l i  Suit f t ~ r  i;.s. .I,T,OO ;r.ii- ;ilcd by the Society in i V 5 .  7nth 

A S  1 1 ] i l l  1 :  ;it: s t -  a ..;pc.rit 8:-:6::. . .. I{>. I ~ , O O O  on 1: so jar. 
,- 

I 3 ' l ' h *  A l ~ r ~ ~ s t  I-;. (11 I r i i o r r r i i t t ~ ~  1.1 :!,:~d I ~ P ~ : : ~ ~ V : ~ < ~ I ~ I ~  ria~-,.  , ,::.+, p , i  
. '  -lllI;!.lni, conirnc.!?!.; 11-11. rc..;;~rtr . 

" 1 1  i\ tr'1lt. t11:it t i > ( #  th(::> St:cl.c.ts~>-. I n f o ~ n ~ a i i o n  and BrL>a-jcl::- . . . 
z . z . ,  . s ~ I f s ~ . ; : ~  > .\;.LL,:;[ . I .  i i i : ,  L.:!! . :,L .<,;< , ..., . . . . . . L ' ~ , # I I , I : , . : ~ ~ Y  ( 3 1 : i :  I ~ L . ~ ~ ~ , :  ;. Ti:!! i is.);. s.!:.)::d) :;!.,. : !:. - . 
inti (;1*111.: ,ii S<*c.~.ct,i:.y : . t ~ . t . . i  

. - .  *:.i .I >:: i .  . b i  > i . d k * f  . : I J : . .  - . . , + a  . . 9 1 l ~ ~ t * ~ ~ ~ i i ' . k ~ . ~ f ~ . ~ ~  cim:!~l-t. ti k.:i1:::, iQ1 L : . . : c i :  c:: ,  L j i  ..>5&.. ,;: 
~ v i ~ i t l l  01 ;I . -~p ; i ra t~ '  Socicf * .  iIc tv.1; npp:irc_.nily refc:-: 1::: 
tcl tiu. I r1( l l ; t !1  Nation:tl Ct.r.:r, , ~ f  ?'!!m. i,,r Cliildt-c.!? .,: . 

;,:.I 0 1  t'h!i.l!L.:?'s F!llll S,!ii1.t\,. . ; : I* , .  ;:;is L ' ~ . , , ! ! . ~ ~  $v,t< 
( J : ' ~ ' ; I ! I ! S ~ ~ ! ~  ' ) ' h -  lh<' S<tL.~~*l> [:I [ I > ) >  c ~ t ~ ~ ! ~ t * L ~ i j u ~  : ~ ~ ~ v : ~ ~ ~ t ~ : :  1,. 

1 1 1 i . t t 1 4  t u  :IN. .~Iinkstri.'s 0 . 1 1 .  So. 15 3': '6.3-FC (i;itc: 14,,i: 
.lanu:t!y. I!Itil ;t> rcprodiir+:d in ;\p~wntils S\' of  t h e  31:;: 
ik1wr.t.- l'hlrtl 1 ~ ) k  Sabt1:t. T h c  !'c;rt.nc.i. C;c:lc.ri1] St . :... :,: . 
..it; : I ( ,  ;iti!hor~tv r1t11t.r fro!!] t hc  Intiin:? Ct.n!r: t , ;  .'. . 

I : .  t o  ;!)t,i!:l t i l t -  : ~ m , ) : ~ , ' :  ~ . h j ~ ! 1  hp had yp,-.:s .c-l  
froin thr  Intc~rnntional Ccrltrt* during his 11sit tr f Z r u ~ w ! . ~  
111 I M l ,  i n  thc mannl:r. i ~ t  did. Thiw is no record to c.,n- 
t i~m that  thr G n c r a l  Sccrctnrv had taken the : ip~ro~--1  
{ ~ f  t h t s  Ch,tirnl;tn o f  t h t !  C*li~ldren'.; Film Socicty for t i t i l l < -  
In:: tht* s;tlti nmounr in i%r~~ssc?ls for thv purpose of cn:tbr- 
~ U I I > I  ng thct hlin~stlw i ~ n d  orhcr oftic~als as part of the 
i~:~t,llcit\,  ;tnd i~,~))ngantfrt t.;!nlp:lign 011 the f ; ~ ~ . t ,  ,!i i:. 

c xj)(*ndit11rt- ,,v.i; ~~~; : i i~ tk~(~r i s t~ i l .  
I W ~ ~ I ~ S  t h b  ~ ~ t ~ s 0 1 1 1 ~ i ~ n .  ivhwh is htated to h a w  b w n  p ~ ~ . ~ ~ t . i  

i . 2 ~  thc It~diiin Ccntrck 111 1963. as sfioum in Appendix XI' 
of tilc 20th Kvp)r.t  oi Public Accounts Committw (Thirii 



Lok Sabha), the Public Accounts Committee have them- 
selves expressed the opinion that 'the manner in which the 
expenditure, incurred some time ago, was sought to be 
authorised ex-post-fact0 by means of a resolution circu- 
lated for signature at a much later date, is also highly 
objectionable." 

A copy of Law Ministry's advice on this subject is given in 
Annesure I. The suit has been filed to effect the recovcry 
on the advice of the Ministry of Law. The matter concern- 
ing $1,000 is pending in a Delhi Law Court. The next datc 
oi hearing is May 14, 1969. The case is srtb judice. The 
amount of expenditure so far incurred by the Children's 
Films Society on the suit is being ascertained from the 
Societ~." 

1.30. In a further reply dated 18th April. 1969 the Ministry o f  
Information and Broadcasting have stated that the Children's F ~ l m  
Society has incurred upto April 10. 1969, the following expenditure 
on the civil suit filed by it against the former General Secretary. 

K. 
( i )  Courr fees . . . . . . . . . . M u  _'O 

( i  I 1 .  c f . . . . 2.3XJ 4K) 
l i i i )  Coun capcnfc\ . . . .  . . . . . . 1'1 1P 
( i v )  Hand writing cupcrt'\ fcc . . . . . .  . . 5 1 1 .(K) 
0 ) Tra\cllinp c\.pcn\c\ . . . . . IJ('.K <.: 

(iii) Alleged Losses : 
1.31. Referring to the losses d~scloscd in the report submitted by 

the then Controller of Films Division. who had been appointed t t ~  

look into the various matters of this Society. the former Genera! 
Secretary has stated : 

"About the alieged losse:; amounting to about Rs. 1.25 lakhs. 
the recently retired Controller of the Films Divisior: 
arrived at this figure and later himself excluded certain 
items to the tune of about Rs. 18,000, as stated on page 41 
of the Public Accounts Committee's 62nd Report, I'htrri 
Lok Sabha. On pagc 42, it is stutcd 'the opinion of the 
legal adviser was that there was neither mis-appropriation 
of funds nor of property of the Society except S 1,000 
There was only mismanagement of the funds of the 
Society, so criminal proceedings for confiscation of pro- 
perty and mis-utilisatinn of propcrty was not established. 

In spite of this, thc Society filed a report with the B o n h y  
Police in November, 1987. No action has been taken on the 
report so far. 

The former General Secretary gave char e on June 13, 1962, 
in presence of Attached Financial A d: visor of the Infor- 
mation and Broadcasting Ministry and n member of thc 



Executive Council of the Society. A number of ofllicers, 
secretaries, executive committee members, chairmen have 
changed before the report of the Controller of Films 
Division was submitted in May-June, 1965. The former 
Gcncral Secretary cannot he held responsible for the 
lossc*s, if any." 

132. The Ministry of Information and Broadcasting have offered 
the follow in^ ccornments : 

"Thc then Cont ro lk~~.  Films Division. in his report found the 
total losses amounting to Rs. 1,25,075. Later on, when he 
wits the Honorary Treasurer of the Society he was 
requested by thc Executive Council to decide with refe- 
rcrlcr. to the legal ad\rice recelverf from the Society's h e a l  
A d v w r  in what manner and in ~ v t ~ n t  matters action should 
t ~ .  1;tkc.n. At t h t  stage, the Controller of Films Divisivn 
stntc4 that no 1rq;iI action can be taken in respect of 
cchrti\ln items to the- t u n e  of Rs. 18.000. In para 3.30 of their 
K h d  Report, the. Public Accounts Committee desired that 
It-;:al opinion should bc obtaincd 011 all the cases of losses 
ard mis-appropriirtiorl commit!t*d by the Society and ap- 
propr~ate action hc taken. As :i result of the legal opinion 
(cis1 of wtuch is <ivc:n in Appendis I1 of the note submit- 
ted to the L o k  Sitbha Sctrt-tariat with the Ministry of 
Information anti Rroadcnsting O.M. No. 15/51 .'66-FC Vol 
I 1  d:ttrd 29th Jttnc.. !968) f a~ourcd  that a complaint be 
mitdc. to the 1'olic.c. wgarding the suspicious and irregtllar 
f irw r;c+~:ll dcalinqs by the former General Secretary and 
on(- of his subordin:itcs. The Society has lodged a corn- 
pl;tlrit ~v i th  t l ~ .  Eo:~>b;~y Poliw in Kovcmbcr, 1967. -4ccord- 
i ! l ~  t ~ )  the report uf the Cornnl~.isioner of Police. the case 
i h  1:.:4cr invc-.tic; !:ri!-. 

1.33. Thv C'ommitter lrn\e nothing to add to their observations 
made on tlrcw caws in their earlier report\. The Committee ~vould. 
Itcru~cvcr. like to point out that the Socict? have already spent a slrm 
of b. 5,341 iu their civil w i t  again\t the ex-Gcacral Secrctilq for 
recovery of S 1.000. The Committee hope that the Society nut 
overlook than need to enswe that Icpl proceedings do not beccvnc 
wctlf.deftatinx hv entailing expenditure out of proportion to the  
:mount i w r ~ l \  cd i ~ t  the proceedings. 



(COPY) 
NO. 15, '3/66-FC 

GOVERNMENT OF INDIA 
MINISTRI- OF INFORhlATION AND BROADCASTING 

New Delhi-1. the 5th;12th Jul!~, 1968 
OFFICE MEMORANDUM 

Summ : -P~iblic Accounts Committee-Forty Second Report (Third 
Lok Sibha) A propriation Accounts (Civil), 1963-64. 
Audit Report (Avil). 1965. and Audit Report (Commer- 
cial), 1965 relating to inter-alia to Ministry of Infornlation 
and E~~oadcastin~--Children's Film Society. 

The undersig,t!:tbd is dircctcd to invite a rcfcrcnce to t h  A'Ii~st:.?'.; 
O.M. of evel: n:~m!,er dated the 2 b c i  February, 1968, forwarding a 
cop3 of the stst:.mcnt indicating the action taken on the various 
 recommendation^ made by the Public Accounts Committee in their 
42nd Report in regard to the Chiltfrcn's Film Society and to say that 
against para 4.31 of the statcmcnt. it \\.as stated that the question 
of charging depreciation n-as unticr consideration in consultation 
with the Audit and the Min i s t l~  of Financc and that the final 
decision of the GL)vc!rnment on this issue will bc intimated to :he 
Committee in due course. The matter has sincc been considvrc*d 
further in consultation with the Comptroller and Auditor Cent*r.al 
and the Ministry of Financc. The  Comptroller and Auditor Genwui 
is of the view that since the Society meets its expenditure mainly 
out of Government grants. tlrc question of setting off anv amount 
in cash towards depreciation and or creating any deprcciat~or~ 
Reserve Fund tkws not arise. The extent of grant payable wou!li t,r. 
imed on the r.t.c:t:rpt and paynltAnt account of the Society. whit!) i .  
kept purely o n  cash basis. IIt .  also agrees that the incomv a*?,; 
Expenditure 2i:icc:l)iint being on sccrual basis depreciation 11!:1> 
cuntinue to b~ s h o ~ v n  therein hut the amount of dc*preciatiori b c .  
j.:n~.red, \r.l?il:? =:i,ing grant-i-I-::iri to the Society. 

This Mi! l i~ t :>-  xi! the llinistr?- ~f finance arc i t 1  full agreemcr:? 
u.ith the vic;i..-. cxpresseti above. The Secretary. Children's Film 
Society has bwr: asked to take necessary action accorduyrly. It  is 
rtquested that tiit* matter may kindly bc brought to the notic,. o! 
the Public Ac,.. , i ~ ! t . <  Co~nrnittc-c 

Tkis ha.; i w .  ;: :~:~j)roved by St.c.rt.tat-y 
&j ' . .  

Deprr !i Ser.rr>ln r!) t o  t111* Go t9emrnent oj 11rdit1 
The Lok S a i ~ + . j  5%-rretariat. 
New Delhi 

(COPY)  
!VOTE : duft*d is-[;- 1 Mi;; 

MINIS'I'HY OF LAW 
Our opiflilj:: ')i the ' L h t  July. 1M5 was r m r d d  on the asqcimp- 

tion that tht. : :.r  x n s  to bf. filrd nn hphalf of the Union of India, 



But we now And that the suit is to be fled by the Children's Film 
Society in which case the period of limitation would be three years 
from the time when the cause of action arose. This suit was already 
time b a r d  when the Ale came to us on 21-7-1965 as Shn  Mahendra 
Nath had resigned from the Society in June, 1962. 

sd/- 
Assistant Legal Adviser. 

Ministry of Information S; Broadcasting (Shri H. B. Kansal, 
-- - - - Under Secretary). 

- 
Minostry ul. I ru U.O. No. 228010 h i -  \ < I \ .  ( I . ) ,  d t e d .  I x - c - l q m  



of Films Division was not clear about the scope of the propored 
enquiry and sought further clarification in February, 1965. The 
Ministry clarified the position on 16th March, 1965. He submitted his 
report in July, 1965. It will be appreciated that while no time was 
lost in taking steps to enquire into the matter and the appointment 
of an Enquiry Officer for going into the irregularities pointed out 
by the Public Accounts Committee some time did lapse in the 
actual appointment of the Enquiry Officer due to administrative 
reasons and also due to the fact that the then Honorary Treasurer of 
the Society, who was asked to enquire into the matter. expressed his 
inability Lo do so after a lapse ob about five months. 



A N N E X U R E  I 
A brief summary of the +eco~~rnre t~dat i~~ts  of the three Officers, 

appointed' I,?, the Eiecut i ve Cou~tcil, Children's Film Society on 30ta 
A.pril, 1962. 

(1) Shrl S. Y. Ranade: The Society as a whole or its Executive 
Council should prcparc about six months in  advance of a particular 
year its annual production programme duly categorised as so m a w  
iilms for entertainment, so many biographies, so many travelogues, 
,ind so many documentaries. Thereafter suggestions should be calied 
from all members of the societv and other interested parties regard- 
ing specifir subjects for various categories. Then the  subject shodd  
be considtwd bv the Esecutive Council and final decision taken. 
The Executivr: Council should also broadly indicate the expenditure 
limits for each type of film. 

(2) Thc f'roduction Wing of the society sho~ild be headed by a 
person capable of directing and Analising a film. It should take up 
pr~oduction of as many films as it  can. The society: should itself pro- 
duce some films and some films to be assigned to the outsiders. There 
would be no objection to loaning of equipment or studio e:c. on the 
basis of suitable fee when nat required for prcrductions directly under- 
taken b?. t h e  society. 

(3 )  The! Esecutive Council of the society should consist of persons 
with knowlccigc of films, eminent in field of art, psychology etc. All 
members of the Council nominated under clause I I (D) and 11(E) 
should constitute the production committee. The production com- 
mittee sl~oulci supervise and bc finally responsible for the production 
of the picture. 

Exhihition : An attempt should be made to try and secure one 
theatre in a town wherc such shows are held on Axed dates or ciays 
.I: fixed timings. Society could also draw on the various state govern- 
ment theatres for such shows. . . 

(2) The Library movement could also be put on a sound footing 
hy sccunng the assistance of well established institutions or officers. 
'I'here is howcvcr clear need for the prints of the society's Alms to 
he more easilv availnblc. 

(3) 011 the basis of productians durinq the ds years period ti11 
the march. 1961 was roughlv 1ZW feet per annum. On this basis. 
the staff of the production unit employing 23 persans is more than 
< I  dequate. 

(4) On the basis of comprison of the society's cost of production 
w t h  thow of twa feature type documentaries prepared by the Films 
Ilivision. The cost of production of society's Rlm is excessively high. 

SHRI KARAM'S REPORT 
(1) The cntirc o f k e  and the staff of the society shouid be 

located in one premises as near to each another a s  possible tn hw. 
27 
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- (2) I t  would be necessary to haw small exhibition unit, at Delhi. 
On the basis of the existing pattern of their Production activftieu, 

existing staff strength is sufllcient. Recommendations were made for 
the creation of the post, scale of pay, appointing authority, punish- 
ment and appeal etc. 

(3) Formulation of leave Rules. 
(4) Special efforts seem to be called for in the matter of: 

(1) Increase in membership of State-Governments and Union 
Territories. 

(2) Exploration of exhibition facilities for the Society's fflms 
on the widest possible commercial and non-commercial 
circuits. 

(3) Raising its own revenues in order to minirnise dependence 
on government grants. 

(4) A purchase committee may be set up. 
(5) The Executive Council and the Standing and Production 

Committees should meet regularly, in which all mattem 
should be discussed. 

(6) Suggested proper maintenance of accounts relating to 
Publicity materials, Log Book etc. 

SHRI CHARI'S REPORT 
(1) Suggested the appointment of a Treasurer. 
(2) Auditors should be asked to make a thorough check of the 

accounts and conduct actual verification of stores. 
(3) To classify the transaction, under various heads and compile, 

compose and arrange materials from other records. Suggested fram- 
ing bye-laws for financial control. 

(4) Suggested maintenance of separate stock registers. 
(5) Pointed out the defects then prevailing in the maintensnee of 

aocaunts. 
(6) Suggested making bye laws. 
Dealt with the various audit objections and suggested-various 

remedial measures. 
(1) Defined the powers of various ofbms of the society. 
(2) Suggested allocation of funds for various purpoer by the 

Executive Committee. 
(3) Suggested ways and means for making purchases. 
(4) Suggested restricting striking of number of prints. 

The Co1131111ttce desire that theMintrtryxnay hYnirh adstlflnl 
note explaining the exact podtion of the cus of rvoithbb 



expenditure mentioned in para 4.32 of the Report duly 
vetted by Audit. 

The following explanation has been given by the Children's Film 
Society :- 

The chassis for Sound Recording Van was taken on 13-3-1963. 
On taking delivery of the chassis the Sound Engineer 
prepared the design in line with the requirements and 
latest improvement in Sound Recording technique. Various 
body builders were contacted and quotations were obtain- 
ed. After inviting the quotations, the best quotation was 
approved on 13-4-1963. The formal approval of Chairman 
for this quotation and entrusting the work was obtained 
on 30-5-1963. The work on the body building was completed 
on 28-12-1963. After thorough examination of the body by 
Sound Department the payment was made on 8-1-04. The 
Insurance of Sound Vans was effected on 12-2-1964. After 
the Sound Recording Van was insured the R.T.O., was 
approched on 21-2-1964 for registration. Since the present 
Sound Truck has been an improvement on the usual 
Sound Trucks, commissioned in Bombay earlier, the RTO 
raised certain objections, thus delaying the registration. 
Lcttcrs werc addressed to RTO on 19-3-64, 3-4-1964 and 
6-4-1964 but to no avail. Then on 741964 a letter was 
addressed to the Assistant Secretary, Home Department, 
Government of Maharashtra, to t exemption from the 
operation of rule 163(1) of Bom f?" ay Motor Vehicle Rules 
1959; on 4-5-1964 a reminder was sent, to which the 
Superintendent. Home Department, Government of 
Maharashtra replied on 1;-6-1W that the matter was 
receiving attention. Even with a reminder to him on 8th 
July 1964 with instructions to the Sound Engineer to follow 
up the matter by personal contacts, the registration could 
be Analiscd only by October, 1964. The question of regis- 
tration of the Vehicle was doggedly pursued by the 
Society. The delay was mainly due to the factors beyond 
the control of the Society. As such the hiring of another 
Sound Truck for Lucknow in February, 1964 was unavoid- 
able. 

The Sound Truck is uipped with a heavy duty camera like 
Mltchel Camera or Seiki 7 amera. The Sodety is in possession of a 
h¶Atcbel Camera which now fonns part of the Sound Truck. In 
February, 1964 when the production unit of the Society had gone to 
Lucknow for outdoor ahootin the Puppet film of the Society was 
a h  under production at ~om%ay. In the production of Puppet fllm 
a Camera with the arrangements for single frame animation is 
necemry. Od lCdltahel or Seiki Camera has thfs arrangement. Hence 
Socbty'. Mite& Camem was engaged on thh Alm. In ease the Sound 
'kuck ot the Society could haw? been ready (as has been presumed 
by audit) the Michel Camera could not haw! been disenga 
tb. lootlng of th Puppet aud was in pm- at it2 = 



Normally the hiring rate of the Mitchel Camera is Rs. 100 per 
day (Concessional rate for Society only) at Bombay. The rate is 
higher if it is taken out of Bombay. Therefore the expenditure on 
hiring of the second camera for the Sound Truck would hove still 
been there. It should again be mentioned here that hiring of Sound 
Truck was essential and unavoidable during out-door shooting at 
Lucknow for the reason that Society's Sound Truck was not ready 
for out-door shooting during February, 1984. Therefore, expenditure 
on hiring Sound Truck was justified. "In the absence of records, 
which are at Bombay, Audit has not been able to verify the facts 
of the Case. The records of the Society will be examined by Audit 
at the time of next local inspection of the accounts of the Socicty at 
Bombay. and Audit comments if any will be submitted to the Public 
-iccounts Committec later". 

I n  this case thc Society imported somc equipment for usc in 
the studio which the Socicty was going to purchase. Since 
the Society did not purchase the studio, this equipment 
became practically surplus. Thus, this expenditure on thr 
import of the cquipmcnt was a drain on the foreign 
exchange reserves of the country The Committec fccl 
that the Society should exercise proper care to avoid such 
~mports in future. The Committee would also like to know 
to what use the equipment has heen put. 

IS:. XI)>. 7 5  8: 76 (Para  4.38) of the 42nd Rcport (Third Lok Snlhr) I 

Action Taken 
The matter has been enquired into on the request of Mmistry oi 

Information and Broadcasting by the Controller of Films Division 
Jn his capacity as Honorary Treasurer of the Society. A copy of his 
report is attached (Annexure V). Further report when receivctl will 
be submitted. According to his report the Society appeared to hew 
purchased the equipment with o vlew to economy in expenditure 
which the Society was incurrxng in hirlng the equipment from out 
side the partles. The Society obtained the import licences and neccs- 
sary foreign exchange etc. in  1961 and the equipment was purchased 
in 1961 and 1962. The equipment purchased by the Socicty could be 
used for lndoor as well as out-d%>or shoot~ng Thcsc* articles f o r ~ n  
part of the Soc~ety's sound \an .  %me negotlahons relating to thc 
purchase of the Studlo were carried out personally by the then 
General Secretary but no written correspondence was available on 
the subject. From some of the minutes of the Soclcty. rt was obsc'rvei 
that the question uf possess~ng a sludm for a better and quicker 
production of films was under the Socictv's cimmderation from 19.59 
but later it was dropped. Wh~le the Soclcty was not able to indicate 
the extent to which economy was actually effected after the purchase 
of the equipment, the Society did mamtain that economy in expendi- 
ture had been effected. All the equipment was put to use from the 
dates of urchase b t h  in in-door and ouMoor shooting. Ex t the 
Mitchd 8 amere which remained idle from its -lpt on i~lQt!(ll 



(due to the defective lenses) till the commencement of the puppet 
film in September, 1963. 

It is apparent that from the w r y  beginnmg it was knc,w.l t r 
the producer that the film would be more than 300 ft .  i n  
length and that it could not be completed within a pcrrocl 
01 7 wmths  as stipulated in the contract. Eventually. the 
film was shot to a length of 1592 ft .  and the expenditures 
came to Rs. 91,130 against the original estimated cost of 
Rs. 34,4W. Thc Committee furthcv nnte that the contract 
was revised half way through and the rates of paymerlt 
wwc rcvised in favour of the producer as stated carlier. 

(Sr No. 32 (3.44) of the C2nd Report (Th1r.d Lok SLlbha) I 

Action Taken 
I t  may be mentioned a t  the outset that the producer of the Pup- 

pet film, "As You Like It" was the Children's Film Society and not 
the person engaged by it to make the film on behalf of the Society. 
Iattcr was encaged as the Director of the film. The length of 900 
it. of the film was only an estimate for the purpose of a rough budget 
txstimatc on thc basis of the story. This was the first puppet film of 
~ t s  kind in India which was a major experiment and also for the 
Director who had his training in Czechoslovakia. Thcre was no one 
clsc in thc f ic+ld whosc advice could be sought. 

The C o m n u t ~ t . ~  note that the  produccl tlld not dlscloa.! Id1  
facts about the lcnk<h .tnd the time to be takcrl in  sh4c.t- 
tng this film. It  is also not very CIC':II its to how and why 
the provision of ex-ymrra nllowancc in thc first contracr 
and of bonus allowance in the second contract was pro- 
1.1dt.d for. Due to intc*rn~iitent suhycn.slon of work. an 
avoitiablc chqwnditurc of k. 13,915 had to be ~ncurrcd on 
pity and iilluivances of staff ctc. The Society had placed, 
it appears. much ~vliimcc on what the producer had stated 
and ncver thought it necessary to get i t  vcl ificd u> other 
s1 ~ L I ~ C C S .  

[St.. S u  22(3.45) o f  G2nd Itcport ('Tiurcl L A  Sabha)]. 

Action Taken 
Thc Executive Council of the Society in its meetin held on 20th 'I iind 21st April 1867 dwidcd not to yay bonus to Shri R lai in mnnec- 

tion with tht* roduction of the film "As You Like it". The observa- 
lions of tht? C?' ornmittcu? have howevcr been noted by this Ministry 
and the Chlldmn's Film Socicty fur futurc guidance. 
!Ministry ai Information & Brondcasting 0. M. No. 15. W66-FC Vol. 

11 datcd 29-6-69]. 



The Committee rcgrct to note that the following lapses took place 
one after the other in this case but the Ministry did not take any 
action in the matter : - 

(a) even though the films were despatched in October, 1962, 
no enquiry about its receipt was made till December, 1883. 

(b) the films were not insured. 
(c) the Children's Film Society had not taken any interest to 

press the claim against the shipping company with the 
result that the case became time-barred and the shippinr: 
company refused to entertain the claim for payment on 
account of the loss of films. . . 

(d)  still more curious is the fact that the Society had decided 
to ~vri te  off the loss and did not care to fix responsibility 
for such a lapse. 

The Committee urge that the whole case should be re-examined 
with a view to fix responsibility for the various lapses that had 
occurred. 

[Sr. No. 23 of 62nd Report (Third Lok Sabha) 1. 
Action taken 

The following four films of the Children's Film Society were taken 
or sent to U.K. by the then General Secretary of the Society. during 
the period from July, 1938 to September. 1960. 

1. 'Scout Camp", 2 "Haria". 3. "Ganga Ki Lahrcn" 4. "Guru 
Bhakti". 

The film "Ganga Ki Lahrcn" was personally taken bv General 
Secretary while the other three were sent by alr. The films were 
sent to the High Commission in U.K.. Londrm. for the purpose of 
Prestige Publicity. 

In A ril. 1961, these four films appear to hnvc been transmitted 
by our Aigh Commission in London to the lndivn Embassy in Rornr. 
ilnder instructions from the Ministry of External Affairs, for exhibi- 
tion in the International Film. T.V. and Documentary Mnrkct, Milan. 
held from 12th to 29th April, 1961. It  appears that thc Extcmnl 
Affairs Ministry issued instructions to the High Ccmrnission in U.K. 
on the advice of the General Secretary. 

Indian Embassy in Rome shipped thew films to the address of the 
Society on 410-62 yer S.S. 'Jalagovind' from Geneva to  Bombap.?he 
records of the Society do not reveal des atch of thcsc! films to either 
UX. or  their transmission to Rome. ' d c  Socicty, a ,  therefore. 
caught unaware, when they received a lettcr dated 25-10-1962 from 
the Bank of India, New Delhi, stating that a consignment had been 
received for the Society from Geneva and that the papers might bc? 
collected after ma kin^ payment of the freight and other charges. 
The letter from the Bank also did not give any particulars about 

the contents of the parcels nor the name of shipper. These detstllr 
were obtained from the bank, and the Reserve Bank of Indlr, N m  



DeW, was a roached for permission to make yment of Re. U)6/- 
to the Bank o 'iP India for release of the parcels. Ecpiries were simul- 
taneously made with the Scindia Steam Navigation, Co., Ltd., to 
furnish the name and address of the Shipper and the contents of the 
packages. MIS. Scindia Steam Navigation Co., Ltd., informed the 
name of the Shipper vide their letter No. FFtT/DEL/2972 dated 
8-11-63. The Shipper vi t .  Transporti Fiera Di Milano, and the latter 
were addressed to ascertain the name and the address of the .sender 
under instruction from whom the order to ship the films was given. 
By that time, a letter dated 22-11-1962 from the Indian Embassy in 
Rome was received which threw light as to how the films had come 
to be despatched. 

While efforts to get the required forelan exchanqe were being 
made with the Reserve Bank of India to meet the expenses, personal 
en uiries were made from the Ministrv uf Extcrnal Affairs (Ex. 
PU%I icity Division) to know as to how and when the films were scnt 
to Rome. Then it came to light that they werc sent to U.K. and were 
transmitted to Rome for the purpose already stated. 

The Rcscrvc Bank of Indra. New Delhr, called for par t ic~~lars  of 
Hs. 2W/- tu be paid ride their letter No. EC. DHt2.W)B0/8M2 dated 
10th December. 1962. These particulars were called for from the 
shipper, vi:, MIS. Septt. S.A. I.M.A., Mllan, vtdt. the Soe~ety's letter 
No. E. 33/62t'2318 dated 11th December. 1962. These detads were 
received by the Society, vide the shipper's letter 30. E 33, 82 dated 
18th December. 1962. In the meantime, other papers connected with 
the consignment werc sent to the Reserve Bank of India ri3c the 
Society's letter No. E. 33/ 6W6.Q dated 29 '3l-l'L-!96?. ; e n  the 
deta~ls  of expenditure were received. the Reserve Bank of India was 
rnfornled of them. There was an additional claim of 42 3/- from MIS. 
Sdndia Steam Navrgntion Co.. Ltd.. for freight charges. This was 
also referred to thc Reserve Bank of India. The matter remained 
under corrcspondcnw betwcwn the Society and the Resen-e Bank of 
Indin till late March. 1Ki%, whcn the?  ranted the requ~red foreign 
cxchimgc* for denring the conslqnnlant 

It wiIl be seen that the elfort.; to obta~n the nrxes;jai.y foreign 
exchm~gc. for rnakmg payrncnt to the hnkcrs  t w k  some months. 
Without thew sympnts. the papers required were not rcleased by 
the Bank nf In cl' 13 Ltti 'rhe next hi idle  was trr get the cmsignment 
cleerevi f m n ~  the Custv~tis wlthout payment of custom dxtv and the 
tfemurragc charges. Tlrc duty at the normal rates and the demurrage 
charge  would have becn H huge amount. The consignnwnt was 
already six months old Since the Society had no clearing agcnts. 
the mattcr was discussed with one or two clt'aring agents, who 
normallv handle foreign consi~gnments. 

They adviwd that the Society might not only have to pay duty 
and dcnlurrege charyes but the parcels had attracted penalty and 
that it would be safer to avoid written referen* to the customs till 
fill the other efforts had been exhausted. The case was further 
complicated as the films were shipped to U.K. but were being imported 
from Itsly. There were also no export proof certificates which are 
cwrential tor free import of Rlnwconslgnment. The matter was taken 



up with the Custon~s for waiving of the wharfage and demurrage 
charges. 

While efforts to get permission from Customs for waiving of/ 
wharfage and demurrage charges were being made, an enquiry from 
M/s. Scindia Steam NznV1gcltion Co.. Ltd., was received uoting 
.whether the consignment was cleared by the Society. M/s. ?kindla 
Steam Nangation GI.. Ltd.. was informed that the consignment was 
not cleared by the Swiety. Meqnwhile, Mts. Scindia Steam Navi- 
gation Co, was also asked to deliver the rwnslgnmcnt. when they 
informed the Society that thc consignment was missing or shortlanded. 
On receiving this information, a claim \\-as lodged with M/s. Scindia 
Steam Xavigation Co.. They rejected the claim saying that it was 
time-barred, under Article 111. Clause, 6, para 3 of the Indian Carriage 
of Goods by Sea Act. 1925. 

Since the records did not show that thc consignment tvas insured 
by the despatcher, i.e.. the Indian Embassy in Rome. no claim under 
that account could also be made. It may, howevcr, be added that thc 
film consignments are usually not ~nsured by parties. 

The matter was then placed before the Executive Council of the 
Society at its meeting held on 25th March. 1966. The history of the 
case was explained to thc members and it was pointed out that ?he 
original cost of the films was Rs. 3,450,~-. 'Thew films at the timv 
of despatch from Rome were four years old and as such had already 
out-lived their lives. The Council also considered the fact that 
even if the efforts to salvage the prints had bccn successful and thr. 
customs had, as a special case, agreed to \\isl\.e 011 whatfuge awlti 
demurrage charges the pcnaltv of Rs. 6,000 - or so ior non-observancc~ 
of rules would ham been there which would btl ~nuch m IIT than thr. 
original prwe of the prints. The Council. thcm*fore. dct.iti(ul to writ4 
off these prints. 

The views of thc Society's solic~tcsr \t.i.r.tn also obt;i~nc.ti a ~ i d  inr.., 
are as follows :- 

"I have gone through the case ~ Z I J M ~ I - S  111 the !nnltrr of the 
three film packages sent from Mllarl to Bombay per sa 
Jalgovmd. The stand taken by the Scind~;~ Sttwm Nnw- 
gation Co,  Ltd.. appears to bc corl-vct and 1% suppcrrkxj 
by the provlslons of the Carr~agc* of goods bv Sea Act i 
cannot see any grounds or basis for rcwving or- rwpcnrnc 
the matter or preferring the c l a m  once agmn 'There L\ 
no round lor t a k l n ~  any legal action In a Cowl of Law. f An such action will involve. only a waste of t ~ m c ,  labour 
and unnecessary expenses. Thc 1eg1tirnat.e cli~im lor the 
films ivhlch \\-ere old would havc been Small ,,nd ihc clirl: . 
could not havc been prefelred earlier." 

In the circumstances explained above it will be seen that the 
Society made every possible effort without low of time, to takc 
delivery of the films and that the loss of the four Alma was causd 
by circumstances beyond the control of the Suciety and .is such 'kc 
question of fixing responsibility docs not arise. 



According to the Secretary of the Society, it has dread been ? decided that the budget estimates of film will be prepared on y after 
the script of the film has been finalised and as far as  possible. 
negotiation with the artist etc. were made. A scri t Committee, whrch 
approves the script has already been appointex This consists 01 
producers and directors with expert technical knowledge. 

(Ministry of Information 6: Broadcasting 0. M. No. 15 51/66 -;' C. 
Vol. I1 dated 29-6-68). 



CHAPTER IV 

REICOMhlENI)ATIONS/OBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND WHICH 

REQUIRE REITERATION 
Recommendation 

According to the findings of the Enquiry Report a loss of 
Rs. 1.02.058.11 and 1,000 dollars was caused to the Society 
by the General Secretary and Rs. 61,117.25 by the Director- 
in-Charge. The Committee suggest that the possibility of 
recovcrinq thcsc large sums from the persons concenld by 
legal action or otherwise inav bc examined. 

Action taliell 

A civil suit for thc rtPco\cry 01 l U O Q  ( U S )  dollars lirom the former 
General Secretav of the Children's Film Society is proceeding in  
the Court of a Civil Judge in Delhi. Without prejudice to the above, 
Government issued directions in August. 1966, that the Society should 
initiate criminal proceedings against all those concerned with t)le 
losses sustained by the Society, as pomted out in Controller of 
Films Division's Report. A copy 01 the nrdcrs is attached. 
The matter is under the ccmsideratlon of th r~  Ex t~u t iuc  
Council of the S x i e t y  In cons~lt~rtlon with t h e ~ r  legal advlscrs. The 
Legal Adviser of the Soc~ety has since submitted hls report on the 
action required to he taken against the persons responsible for causing 
loss to the Society. The report was sent to the Ministry of Law for 
ndvice and the advice received on 30.9.1967 was communicated to the 
Secretary, Children's Film Societv for further necessary action and 
the Public Accounts Comm~ttee n;111 be ~nfor*:~t~rI ~f thr tin,.: 1rwt14 :i 
in due course 

Recommendation 
The Committee arc not sure whethrr the Chandn Committee 

would specifically undertake evaluation of the working of 
the Children's Filrn Socicty. In case they arc unabh to 
cover this point. the Cornmittcr suggest that the Minist 
should unclcrtakc a detailed evaluation of its working, bot 
quantitatively and qualitutivcly. 

X 
The Cornmittec arc surprised to notc that the Ministry have no 

information as regards Children's films shown in the mral 
areas and these will have to be collected from the States. 
I t  has also bccn stated by tht. Ministry that "it is nat 
possible to statc categorically that such films are  being 
shown in the Community Develo ment Blocks". The 
Committee feel that without such in P ormation the Mlnlrtty 
of Information and Broadcasting would never know it the 

I f ,  



films produced by the Children's Film Society are  serving 
the purpose aimed a t  by the Society o r  not. 

[Sr. No. 72 & 73 of the 42nd Report (3rd Lok Sabha) I 
Action Taken 

Thc Chanda Committee has not examined the working of the 
Children's Film Society. The Chairman of the Society has recently 
a pointed a study team of non-officials to review the working of the 
C % 'ldrcn's Film Society, in all its aspects. 

The requisite information is being collected by the Children's 
Film Society from the Stntc Governments, which arc affiliate mem- 
bers 01 the Society. Information so far  received from the Society 
may kindly be sccn in the statement attachcd (Annexure 111). 
Further information rccelved from the Soclcty \{.ill be passed on t c ~  
the Lok Sn bha Secr~tariat  i n  due ccurscs. 

Secretary. Ch~lclren's Fllm Society has been directed on 9-12-1966 
to o b b ~ n  pc*riodical information from the State Governments regad-  
ing thcir Iilms shon-n 111 rural areas In add~tion, the films of the 
Children's F ~ l m  Soclctv arc also supplted to d~ffcrent field units 
of the D~rectoratc* of F~cld  P u b l ~ c ~ t y  o f  t h ~ s  Minis- 
and arc shown through mth11v vans ~n rural arcas. The 
ihrcctor of F~eld  f'ubl~clty has also been requestcxi on 15-2-1967 t r ~  
rrdmat the various regional vficers under his contml to collect and 
furnish thc rclcvant lnfornnt~on t o  the Secretary, Children's Film 
S m e t y .  Uo~nba.. 

I'tw Conlnlrtttv. r t - q ~ ~ t  t o  111)tt~ that C V ~  though the Children's 
Film Socic.t \. has i)ct.n In t.sistencr for over a decade and 
that thck C;ovc~u~i ic~~t  has spent approsmately Rs. 65 l a b  
on thls Soctcty dunnl: tht. above per~ocl. the results achieved 
irrc far from snt~sfactor!.. ' 1 % ~  tvholc project of the Society 
appears to  thc* Commrttw. to bc badly planned and 
~nefic~r*ntly c w ~ u t c d  The Public Xccounts Committee 
( 1963-64) 111 paras AIL-53 of t h'l r 20th Report have already 
c!c.ilt wrth MTIOLIS i r rq , i i l ,~r~t~cs p m t e d  by Audit in the 
.Iudl! Rc.prt (Cn.11) 1963 As  n rcsult of the rccommen- 
dtltwn of tlw Commlttcc. Shr1 Limayc was appointed ti) 
hold 311 c w p r v  frlr fislnl; r~s1)0nsib1Iity for financial 
~ r r ~ b g ~ ~ l i ~ r ~ t l t . ~  111 t h ~  Ctiildrcn'~ Fiinl Societv for a number 
of ycbars and to asccrtnin thc amount of loss suffered by 
thta S r ~ c t y  S h r ~  Linlayc's report, which was submitted 
111 July 1W5 IS \.car? revenling and shows how the entire 
bvorking of the. S t ~ i c t v  was mis-managed. The Committee 
suggest t h t t  immdiatc  act liw should be taken on that 
r c p r t .  

In evidence thc Committcr were assured that some steps were 
taken in May, 1963 for t h ~  rcorganisation of the Society. The Com- 
mittee find that these steps mainly relate to the streamlining of 



financial and accounting procedures. No vigorous steps appear t n  
have been taken to produce more po ular and useful films by the 
Children's Film Society. Further, &rns produced so far by t h e  
Society h a w  also not been utilized to the ful est extent due to paucity 
of auditoria. Xumbcr of schools which arc members of the Film 
Library of t he  Socicdy 1s very small. The Committee, therefore, 
suggest that concrete steps should be taken to ensure that thc 
Children's Film Society is able to produce good and useful films. For 
this purpose. the adv~ce of the ex erts already in the linc may bc B sought. It should also be ensure that these children's films arc4 
cxhib!ted to thc largest number of children. The various sclwols i n  
the c ~ i ~ n t r y  should also be encouraged to become members of thc 
Film Libmrj- of the Society. 

ISr. So. 74 of the J2nd Hcpart (3rd Lok Sabha) 1 

Action Takcn 

The action taken on the report of the Controller of Films Di\-ision 
is indicated in Annesurc IV. It is espectcd that the Study Team 
already at work will take a nett. o f  thc rccommcwdntion. which has 
been brought to their nnticc. 



ANNEXURE I l l  



Bapu Ne Kaha Tha . . 
Dilli Ki Khani . . 
Hamen Kklnc DO . . 

. . . .  PanchPutliyan 
E h t a  .. . . . . 
Chatur Balah . . . . 
Panchianrr;~ Ki Fh Kahmi 
Savitri . . . . . . 

Cluira Patrih.~ \s t .  : 
Maha Trwrath . . . . 
Sara1 Biswi\ . . . . 
Nyala . . . . . . 
Idd Mubarah . . . . 
Kuttc KI  Kallarti . . 
Mastcrji . . . . . . 
Children's Map7inc ho. I 
Rahul . . . . . . 
Wo Kim . . . . 
Lu Broihcrs . . 
Hariya . . . . . . 
Ramshtri Ka h~it>a . . 
Meera Ka Chitra 
Ganga );I Lahren . . 
Boond Mond Se Saga: 
Bal Rarnayan . . . . 
Guru Bhakti . . . . 
Veer Purush . . . . 
26thJnnuary . .  
Saisc KO Taisa . . . . 
shrasat .. . . 
J a l k p  . . . . 
Scout a m p  . . . . 
k p a h  .. . . 
W o n  SL' Balm 
Rhrrdon Ki Pukar . . 
Raju Aur Ganlpram . . 
Sump Album . . . . 



Report on the shwr h& on the Children's film Sockry'~ FUmJ supplkd by thu Sodcry 
to State Governmt a d  other A#eneie.v f i  the perhrd 1 .st April 1 966 to 3 1 st Mmch, 

1 967 

I .  Bapu Nc Kaha Tha . . 
2. Dilli Ki Kahani . . . . 
q.  Hamen Khclnc Do . . 
4. Panch Putliyan . . . . 
5 .  Ekata . . . . . . 
6. Chatur Rdak . . 
7 .  Panchtantro Ki Ek K;rhnni 
8. i t  . . . . . . 
9. B;tl Chitm Patriha So. 2 

10. \frh;i Tccrth . . . . 
1 1 .  Saml Biswcu . . . . 
12. Nyaya . . . . . . 
13. Idd Muhrak . . 
14. Kuttc Kc Kahnni . . 
15. Mmicrj~ . . . . . . 
16. Children'* Maguine Pi,,. 1 
17. R a h d  . . . . . . 
1 q. W0 K;~t:t  . . 
19. Lu Bruthcrz . . . . 
20. Harryr . . . . 
2 I .  Rlmwha.itn );a Nyay~ 
2. Mara Ka Ciutra . . 
23. Ganp  Ki h k r a n  . . 
24. Bound B w m i S e ~ r  
25. Bal R.ma,.an . . . . 
26. Guru Blurlit1 . . 
27. Veer Pun~rh . . 
28. 26th Janwry . . 
29. Jrhe KoTaijr . . 
30. Sbuatiit . . , . 
31. BtthanSc Wtm 
3z I.lbecp . . . . . . 
33. Scout Camp . . . . 
34. Decmk . . . . 
35. )hhQn Ki W a r  . . 
36. Rqju Aur (rarrgar~un . . 
37. !hfnp Album . . . . 

Nu. of 
\how< Eldcrs Children 



ANNEXURE IV 

fn pursuance of the recommendations contained in Public Accounts 
Committee's ?'\venticth Report. Shri S. . Limaye. Contlmllr~r oi 
Films Division \vas app in tcd  by this Ministry on 28-12-1961 to hd(J 

enquiry intcl the affairs of thc Society. His report was rcecivcd 
in this RIinistry in July. 19li5. .Accw-ding :o the report of Controller 
, 1 Filnls Di\.ision. the Socicty s i~ lT~: . t .J  a loss of Rs. 1.20.482.59 and 
$100'3 d~ll-inc thc, pcrio,] f rcxn ,:-,-- - , :  to l%il-6:! mainly cbn ;rcc.o~nt 
,ti shortages in stores. rsiv-stock. proccss in~ and prints and on account 
oi 1;-rcgul~r i?r;?~nents 1 1 f  T~.;ivc-llin:: :21lo1v;1nrc Daily Allowal~ce to 
t ht General Secretary. 

2. A copy of the rc.lc.\.:i!i: vxtr;icts fr(11:l Shr: Limnye's report w : : ~  
>t!nt to  Sc.crt.tary. Cliilclit~n's Film Socict! c 11 1fi-1-196.5 with thc  
~t>quest that t h r  matter sho\;ld Lc plnwil  i,r*lorc. the Esccutivc Council 
,,i tt,e Socicty lor ncct'ss;ir!- ;-,,.tion. t o r  ~ . c ~ ( n . c r \ .  of thc said amount 
from the persons concerncii 11 -  !111-iL.;,!(! c ~n~lnc!lts of thc Executiw 
Council to t h c  Ministry. 

3. The rcpt'r-t of thc Cont ro l l t~  of the E'111n;i Division c:me u p  for 
cliscussion at the meetinq 01 ~ ! l e  E~cctitrvt. (' liincil of the Society on 
23-1 0-1965. l ' h ~  COU!IC~! t i l ! . l . ~ t t d  t h a t  : 

"The Society sho~lci  ::.r.!!c> off thost ic~sscs. which arc* not 
rcrin.er-ablc. in c~tnsultotion svith Shri Limn!-e. Thost* 
losic~s nvhich in tht. {illinion of the Iionorarv T r e ~ s u r c r  a r e  
recnvrrablr. ;ind f a ) : .  ivh~c!: I c ~ a i  lmtceedinqs may bc. 
started, Secrct:tr?- ..;huuld cwnsult the Society's iepal 
advlsers and star t  lcgnl proceeciillgs for recoven7 of the 
samtb after c o l i > ~ ~ l ! a t ~ i i ~ ~  \vith kIor>r trtir?. Treasurer" 

The report of the legal adt"iser of the Society was submitted by 
t hc Secretar:. Childrcn's Filni Society to tht. Honorary Treasurer 
ior his advicca on the futurc course of action in accordance with thc 
clccision of the E ~ e c i l t i ~ v .  Cntrncil cited abr\*c. I.t.gul proctmiings for  
the  recovery f t f  SlOr30 'Irr)~:r Sh1.1 h1~1 hentlr;t :i;ith, i,hrr~rct. Secretary 
of the Children's Film Sticwty ha\*(. bccbr-i ~r~itiateci. 'The caoe is 
prc~eeding In t h c  court (11'  ;, ('i.:!! Su!, Jiidit(. ::: I h 1 h 1 .  1'1142 litst hellrink 
..:;as in May. 1967. 

As for f~ l r thc r  action. C'11:ltfr c:n's F'lllr-; Soclcty has inform& us 
that they h;t;,c. circulated thc* riaport of Sr,r~ Lrlnaye along ~ 9 t h  the 
opinion of thtt legal adviser i ; f  \tic Sncwty, the final -men- 
:ration of Shri I..irnaye f r , r  fur th~.r  actloll, to the members of the 
E x t ~ u t i v c  Council of the Socwt.:.. This was done on tfle rccomm(m- 
dation of Shri  Limaycm. In his letter dated 24th June! ]!$a the 
Secretary, Children's Film !3ocicty rcjmrtrd that the rccom~ncndstlons 
of the members h a w  bcen ~,cwived and havp to 1~ d i s c u s d  by 
E x m t i v c  Council. . , . _. 



As regards institution of criminal proceedings against the persons 
who have been held responsible b Shri Limaye, the matter has bazn 
considered in consultation with &e Ministry of law. The Miniptry 
of Law advised that a complaint may be lodged with the poUce 
regarding the suspicious and irregular financial dealings by Shri 
Mahcndra Nath and Shri Rajendra Kumar. That Ministry also 
advised that the Economic Wing of C.B.I. should be persuaded to 
take u the investigation. As suggested by the Ministry of Law, 
Contro f ler of Films Division was requested to have a complaint lodge<! 
under the signature of the Secretary. Children's Film Society under 
his directions. 

Further action could not be taken because in the meantime the 
Executive Council of the Society had become defunct and new 
Executive Council was reconstituted. Shri Limaye's findings on the 
affairs of the Society together with the recommendations of the lega! 
adviser of the Society were considered at the meeting of the reconsti- 
tuted Executive Council held on 9-11-1966. The Exccut i~e Council 
has directed the Secretary, Ctlildren's Film Socicy as follL~;rs : 

(a)  The Secretary may consult Shli K. C Sharma, Xchocate 
of the Society at Delhi and ~f necessary, invite him to visit 
Bombay and stud)- a11 the relevant documents to preparc 
a draft complaint for C.B.I., and also give s ific advice 
on various itrms undm objection as to w R" ether legal 
pn~cecdings can bc succcssfull~ and fruitfuly launched now 

(b)  After Shri Sharma's report is made available to the Societv. 
the same w 1 1  bc sent to the Ministry of Information and 
Broadcasting for reletence to the Ministry of Law for 
adwcc. 

I 'h t  16th A u ~ u a t  I ! K  Sccrt.t;iry Chllciren's Film Society filed a 
rwrplaint with thc' I;.!., Xinidry of Home Affairs against %ri 
?Jahvnrirn Xcith and c,thi,rs rcsp:lnsiblc for causing loss to the Society. 
'I'!IC C.B.I., huwevcr. tlwl:net-l : .) iintlcrtakc ir~\*cstisz tions to con~plaints 
axrrinst thcnl on thc ground that allegations pertained to the period 
195;-.-61 and ptlrsms con~ylnincd against were also no; public sen-ants. 
'She C.H.I.. ho\vrvcr, stated that if nccrssar?. the matter might br+ 
rclx~rtcd to the local p l i w  concerned. In consultation with thc 
L n w  Ministry. Secretary. Children's Film Society. was advised on 
5 t h  Scptenibcr 1967 1 0  fiic s citnlplaint with the Peke at Bombay. 
:tccordingly, Sccretal-1 of tllc Socictv filed .? crmtphint with thc 
Commissioner oi Police. Bonkmy ~ 1 1  29.9.1967.5.10.1967. Subsequently. 
this Ministry also wrotc to the Commissioner on 8th October 1967 on 
the subject. Thc Cununissiuncr of Y.4ice has infom~cd us that the 
rllntter is under action. Uut so far  no prosc'cution appears to h a w  
bmn lounchcd by thc Police. 

Thc Committee dcsirc that pron~pt action should bc taken on 
the recotnn~endntirw of the Limaye Committee for the 
l w s  of sttms and f t w  rc.r'ovt%ry of s sum of Rs. 1,320 from 
t lw Ciclwrul Secrctuv. 
S1. No. 77 of tlw 43nd Report (Third Lok Sabha). 

1.2SLSS,bO 4 



Action taken 
Noted. Action taken on the  report of the  Controller of Films 

Division has been reported in Annexure IV. 

Recommendation 

From thc Enquiry Conlinittee's Rcport relating to the missing 
articles valued a t  Rs. 19,016.66 P., i t  is observed that  apart  
irom snlall articles. missing articles includc camcras, 
\\-atches. gramophones. sarces, almirahs, typc- 
\yritcrs, shawls. dunlopillo mattress. t1lvr;ns. book cases, 
steel cupboards. tca sets. etc. etc. RIoreover 65% of the 
English books and 4 5 5  of Hindi books are  also missing. 
The Conlmittee fecl that such a large list of missing articles 
gives only an ind~cdtion to t h ~  fact that thcre  as a largc 
scale attempt t3  defraud the Socicty. Further the only 
Gold Medal u-hich the Society won in an intt?rnntionill 
award is also mis:iil;,q. The Committee take a serious view 
of this and sugsest t h  Govtrn:ncnt should institute criminal 
proceedings ag.lii:st pcrsms wlm hn1.e bcen held responsiLlc 
by the En uiry C o ~ ~ ~ : ~ i i t t t c .  Thc Cornmittcc zlso fecl that 
this case % s O ~ V S  thnt the suprrvision of thc Ministry of 
Information slid Iiroadcas!lnz ();I this Socicty was w r y  
lax. The Cornmittcc dcsire :!XI In acidition to l is inr  of 
responsibility on the pcrsons r~ .s i>inGib~ for the thefts t r l  
the missing articles responsibility for lasi ty in supervision 
by officers of the I n f ~ r m a t i o n  and Broadcasting may also 
be fixed. 

Action ialicn 

Point ice. 3 : Si. J;(,:. 7.1. 77, 78, 79 of F o r t ! / - s ~ c o t ~ d  Rcport and 
SZ. No. 21 of Sixty-wcond R c p + t  (Third Lok Sabha) : 

( i )  It is st3tr.d in thc, notr. thbt "Sccrctary of the  Society f4eJ 
a compl*int ~ ! : h  f l ~  C~lm:; i i~ , ; ;o~~~r  of PIIIICC, Ijon~Lay on 
29.9.1967, 5 IO.lg6i". 

Please intimate the prcscnt ptrsition of the criminal proceeding:; 
against the persons concerned. 

(ii) I t  is stcltcd in t h r  r.rrtc thst "So far only a civd : u t  for t h ~  
rccwer-: of 1'Ji)O dollars from thc forlncr Cencral Ijccretary 
~f the Socicty has been filed". 



The position regarding the civil suit and the decision on filing 
other civil cases with particulars thereof may be intimated. 

(iii) Please supply full partiwlars of all cases, where suits could 
not be filed due to limitation and the reasons for not having 
taken action in timc. 

(iv) Please state whcthrr tLlO q l w t i o n  of undertaking re.guiw 
audit of accounts of the Society by the Comptroller and 
'Auditor Gcncral has heen examined. 

Reply : 
( i )  The Commissionrr of Police. Bombay is seized of the 

matter. A n  Jnlmtiga t w n  Officer ha% already visited the  
Society's ofice a t  Bombay and examined some documents, 
Some more clocamrnts are. hosvcver, to be examined bv 
them. Furthrr action rcsts with the  Commissioner of 
Pol ice. 

( l i b  Tlw C ~ t . , l  Suft for the ref::lvcrs of 1.000 dollars from the 
former General Secretarv of the Society is still before the 
Subordinate Judqc, Delhi. The defence lawyers are now 
crras-examining t !le p r e s n  t Secretary of the Society. The 
next hearing of the case has been fixed for 9th A x i l  1969. 

.4s reqmrls the  dwision . n fi l iny other civil cases. it may be s t a t ~ d  
that the Mtnistrv of Law In theiv nr t t~  dated 15.6.1968 (copv enclosed) 
has opnerl t h a t  the perm-! of llmttation fclr filinq Civil Suits again-t 
the persons rrsponsiblc for the  loss of the Society would be 3 years 
frnm tbr timr whtn thc cnusc c..f action arnsc. 

(I:! I C!:-I~ c:?scs hn.:c :lot bccn Elcd because c ~ f  tlleir beinc time- 
harrcd. Tht-5:. c?sos nls-+ form part of the complaint lodged 
w ~ t h  the C n r n ~ i ~ s ~ l o n t r  of P.~licc, Rornay since thev xere 
foand cr inunnll~ invnlvcd also. A statement indicating 
~ F I c  d~ta11s of the cases ar?d reasons as to why timely action 
for rcpc)vtary of tb?  nmr~iint involved in each case was not 
takcw 1s attached hc.rcu-!th (rlppendis I). 

( I V )  :It prescnt thc nccuwts crf thlb Society are audited by thr 
Ch:trtc~cii :\ccount w t s  1 . f  t ! ~  Society rc!p~lnrly every ywr. 
The accmnts of thc Soclctv are alw test checked by 
A.GC.R. cvcrv ycnr rccularly. Thr questim of regular 
audit of t!lc accounts of the Society was considered by this 
hlmtbtry In 1960 an cons:~l!ntion with the Ministry of 
Finance and the rcprcscntnt;ws c ~ f  the Children's Film 
Swictv ond ~t was decidpd that the accounts of the Society 
shnuld continue to bc sxbjcrt to test checked by the 
Comptroller nnd Auditor General of India and the condi- 
tions prescribed in the Genernl Financial Rules, but 
Government may nsk f~ 3 d~tni led audit of the Society 
tvhmevcr necessary t? ic !v  this Ministry's letter No. 22 '9f 
58-F(C1 rlntcrt thr 24th ?,lny 1960 (ctlpy rnclnsed). 



(COPY) 

MINISTRY OF INFORMATION AND BROADCASTING 
New Delhi-2, the 24th May 1969 

From 
Shri D. R. Khanna. 
Under Secretary to the Government of India. 

To 
The Accountant General. 
Central Revenues. 
New Delhi. 

S v a r ~ c r  :-Audit Inspection Report on the accounts of Ministry of 
Information and Broadcasting for the year 1956-57. 

Sir, 
W ~ t h  reference to para 3(h)  VII of your report mentioned aL.,vc 

relating to the audit of the accounts of the Children's Film Society 
I am directed to say that the matter was discussed in the meetin!: 
held in this Ministry with the Ministq of Finance and the represen- 
tative of the Children's Film Society and it was decided that the 
accounts of the Society should continue to be subject to test check by 
the Comptroller and Auditor General of India and the condition* 
prescribed in the General F~nancial Rilles but Government may ask 
for a detailed audit of thc Soclety \vhenever necessary. 

Yours faithfully, 
Sd/- 

Copy fonvardcd to Cash Section with referrnccb ti: their c*ndarsc- 
ment No. 23 1 %-Cash datctl 3rd March 1958. 



APPENDIX I 

Ust ofthe carrs which could nor he taken up in the Civil Courts ac r h p  wrre fh t~ td  hy the 
Mlnirtry of l a w  or rime-bmrd 

All thew cases c a m  
lo the notice of 
Gnvt. only on re- 
~ ~ i p t  o f  the Rt- 
ptvt of the Con- 
troller , i f  Film 
Dn wan .  u hich 
war r e w e d  in 
July. 1%2. by 
which time ac- 
cording t,> the Law 
W n ~ u r ) .  thex 
s r w  had hecnme 
1 9  w - b r r d  



9. 99 . .-. l . tX.  39 Wrong psyrncnt of 
T.A. Non-utiliw- 
tion of Air-Ticket- 
IXimcr given t~ 
P ~ c c ; ~  CIC. 

AII thew e m s  came 
to the notic? of 
Govt. only on rc- 
ccipt of the Re- 
port of t h ~  Con- 
trc#. r of Films 
Division. which 
\\.:IF rCcci~cd in 
July. 1965. by 
uhich l inw ac- 
ctvdingtothr. I A ~  
Minktry. I ~ C S L .  
caw\ had b:con~c 
I m. -harrrd. 

The Committee arc surpr~sed t c~  ! ( ~ t r n  that  t i16  ?,l~nlstry could 
nut adww the Ch~ldren's Fllm Socrc:ty to takqd s t . : ~ l ~ t ~  im thcir 
recommendation made In para 4.44 oi tht. 42nd Rt. wrt ('Third Lak 
Sabha) and also in cases of mls-ap!xoprlntl tn of I i n :  f s ht. the Stncict7. 
When the Society was deper:dlng on thv krii7r:., C I V I  i n -  ?hi> ?.lmistr3 
for its wurkinr: and when the Gcrvel-nmcbnt was adccruetclv rcrrrcsc.ntcd 
on ~ t s  Executtvc Council. it t~erorncs ali the Ilv,ri8 surprrung that thc. 
Society was beyond the control of tho M~nrstrv In these clrcumb- 
tances, the Committee would suggest thirt the* M~nistr?; should either 
consider the taking over of the Society r/c that its affairs may bc 
brou~ht under effective control or stop giving further grants to the 
Society till proper action ia taken on the recommcndstions nndc b:* 
the Committee. 



The Committee would also likc to reiterdte their recommendation 
made in  paras 4.43, 4.44 and 4.48 of their 42nd Report (1965-68) and 
stress the  necessity of taking prompt action in this case. 

The Committce are  surprised to learn that the  Ministry could 
not advise thc Children's Film Society to take action on their 
I-ecommendation made in para 4.44 of the 42nd Report (Third Lok 
Sabha) and also in cnscs of mis-appropriation of funds by the 
Society. When the Society was depending on the  grants given by 
the Ministry for its working and when the Government was ade- 
quately rcprcsenttrci on i:s Esecutivt! Council, it becomes all the  
m3re surprising that  thc Society was beyond the  control of the  
Ministry. In thew circr~mstances. t h e  Committee would suggest 
that the Ministry should cither ccmsider the taking over of the  
Society so that its affairs may bc brought under effective control or 
stop giving further crants to thc Society till proper acti.-)n is taken 
on the reco~i?rncndations made hs. thc Committee. 

Thc Con~mlttcv \voulcl '11s I 11ke to reiterate their reconmendation 
made In paras 4.43, 4 41 and 4.46 o f  thclr 42nd Report (1965-66) and 
stress the nccrss.ty takln:: prompt action in thls case. 

[Sr. No. 21 6- 22 o f  GLnd I:c.prtrt r'l hird Lok Sabha) 1. 

Action taken 
I'ubl~c Accuuii:s Cwnmittee's 42nd ih.p,,l t ( Thisci L . c k  Sabh:, ) 

ivas rccclvcyl In t h ~ s  111n.strv tou.nr& thc rbv--l nC Dc :rmber, 1965, 
and c ~ ~ p v  01 thc  IT)),)^ i \< ,i> ~ o l ' ~  , irdt\~ to 1 1 1 ~  Secretary 
Ftlm Society (In 2nd SIn:c9. 1 ~ f % ,  with the request that the r e p r t  
should bc csamtncd ~ n ~ n ~ t r i t , i t d y  and h ~ s  comments on !hc .i;r:ons 
matters r a ~ s c d  thcrcm ff~ru-nrttcd ti this hllnlstry urgently. Prior t l ,  
this thv Cont r rd l t~  of Film. I)r~.rsif m had been appwntcul in Dccembcr 
l!W as  tht- Enqurr:. 0flicc.r to  ~ ( 1  mtn t l w  varlous nnattrrs of the 
Soctcty and to uscc.rta~n the rnusccl to ~ t .  The report of thc 
Controller of F11111 L)!~lcio11 \v,rs rt8cct\..~d 111 this Ministry :tn 15-7-65. 
\vhlrh s h o ~ . c ~ t  that thl, Societv hnd siflcrcd a loss of Rs. 1.30.482.59 
ducb ttl nqIr;c.:~c.t* c l f  tht. r h l  ( ;~*Iu . ; , I~  St~crt ' tap  anri uthcr c,tiic~als rl 

tile S4,clety Hckvnnt c.xt~:ict.\ from Controllcr of F;lms Division's 
rrport in rcgrird to the  ~ t c ~ r ? ;  on u-hlch the Society had suffered a loss 
werc for\vardc,i ti1 thv *.nttary. Chlldrcn's Ftlm Socretv l>n 16-845. 
w t h  the rcqni*st that th;, rnattcr s h o ~ l d  LK' p13ctd before the Esecu- 
tivc Cnalric~l o f  tlw S)CI~-:\ i:nn~t~d;.ltt~Iv f * w  lust her necessar?- action. 
zcgarti~ng reolvcry of thv h i 1 d  ;i!nncirits fro111 tht* w~sons concerned. 

The Controller of  F ~ l i n  I)1v1awn's Kcport was consldercd by thc 
Executive Counc~l  of thc Swlrlty  at tts mtuting held on the 16th 
SVptcmbc.r. 1Wi.5 but  tht* ~nit t tcr  h ~ d  t u  h clcierrrd becausc the J~i in t  
.%crctnry 111 thr hf rnrstrv of Inforn~atmn 2nd Broadcasting. h7d 
requestd thc. Ch:urmim t,) pustpontv tilt- ~ntwtlng. Thc Report 
\toas again brough! to the C'cwncll for c\~nsiderat~on a t  its subsequent 
mwting held on 28th Octotwr. 196.5. when the  Council decided that 
the Soclptv shoulrl \vr111* 4 fY tho st^ i o a ~ ~ ~  ?\ h ~ c h  ~ c r c  not recoverable? 
in ccsns\llttttron \vlth thv  Cmtl'nllrr of F~lllls ~ l v l s ~ a n  who was also 
the fionorary Twnsurt.: '11 thcb S c ~ i c t y  3ttd ( i l l  those l & ~ ,  which 
in t h  opinion of the i I ~ \ , n o r a r ~  1're;lzurcr were retoverablr and 'for 
which Icgal ~ F O C C T ~ I I I ~ S  ~ni;;ht started. Secretary shuulri consult 



the Society's legal advisers and start legal proceedings for the recoverji 
of the same after consultillg the Honorary Treasurer. 

The recommendations of the Controller of Films Division along 
with the legal opinions were considered b the Executive Council 
at  its meeting held on 25. 26th March. 19 l 6 and the report was 
circulated for further study ior the members. The council a t  its 
meeting held on 9th November, 1966 decided that the Secretary should 
ask the Society's legal adviser, to visit Bombay and study all the 
relevant doctlrnents availabie with the Society for preparing a draft 
complaint for Central Bureau of Investigation and give specific 
advise on various items under objection whether legal action could 
successfully and fruitfully be launched. The Council also directed 
the Secretary that after obtaining the report from the legal adviser, 
the same should be sent to the Ministry of Information and Broad- 
casting for reierence to the Ministry of Law for advice. After taking 
into consideration all the factors the Executive Council also resolved 
(copy of resolution enclosed-Annexure) that action shall be taken 
against four c)fficials of the Society including the General Secretary 
and authorised the Secretary of the Society to take appropriate legal 
action against the persons concerned. Opinion of Legal Adviser of 
the Society has been obtained on all the cases of losses and mis- 
appropriatrons mmmitted by the Society's officials. Further, the 
Law Xiinistry has also been consulted on the legal opinion expressed 
bv the Legal Adviser of the Society in each case (copy enclosed- 
~>pendix  11). The Solicitors of the Society have however, expressed 
the fdlowing opinion. 

"In denling with this matter. it is my opinion that thc best 
course oi action that can be taken by the Society is to l o d ~ r  
3 complaint with the Bombay Police and leave it to the 
Police to investigate into the matter and lodge a prosecu- 
tion if they are satisfied that any offence has been conr- 
mitted. However, if the Police do not institute any 
prosecution against thew persons. I would not advise the 
socielg to institute any privatc prosecution against tl:- 
persons concerned." 

The Law Ministry's advice has also been sought as to whether 
view of the Solicitor's opinion prosecution can be launched "Succcss- 
iully and fruitfull against the officials concerned. Thcir reply 
dated 15th June, 1 &' 8 is as stated bclrxv :- 

"Our opinion of the 21st July 1965 was r~cortivil on t!w 
assumption that the suit was to be filed on h h a l f  of thr  
Union of India. But we now find that the suit is to bc 
filed by the Children's Film Societ:,. in \:.hidl casc thr 
period of limitation would be three years from the tinw 
when the cause of action a!-ow This was dready time 
barred when the file came tc, u s  ~ t . r  21-7-1965 as Shri 
Mahendra Nath had resignc.4 frotn the S:rclcty in June 19$2.'* 

A copy of the above notc. of I,ow hIinistr5. hns twcn forurarde i 
to Secretary. Children's F' l l r t ,  Sl.*cic.t~, :!;-6-r;i;. witit ;he request 
that the matter may Lr p ? j ~ : ~ , i  i , t . f l , t t .  [tir. E.<rrautivc Council th,. 
Society at  its next nrcctir~g. 



So far only a civil suit for the recovery of $ 1,000 from the former 
General Secretary o f  the Society has been filed. 

The Legal Advisor visited Bombay for a couple of days in 
November, 1966 and after making a detailed study of the various files, 
registers and books etc., hc subrmtted his report on 20-7-1967. The 
report of the Legal Adviser was placed before the Executive Council 
on 25-7-67. The Council appointed a Sub-Committee consisting of 
the Joint Secretary, Ministry of Information and Broadcasting, the 
Controller of Films Division and thc De uty Secretary in the Ministry 
of Finance to consider the report of t ! c Legal Adviser and rccom- 
mend further action. Thc Sub-Conrnuttec mct on 28-7-67 and recorn- 
rnended that thc ciiscs of civil nature may be rcicrrcd to the Ministr? 
of Law for a d v m  Thc Sub-Ccmmittec 1 urther recommended that 
the i r regular~t~es of a criln~nal nature may bc rderred to the Central 
i3urc:tu of Invcbsticirt~~)n for fur thc~ nvccsary  actlon 

7hr tiucstion ui rntrusting \ire work relating to production d 
c'hlldrerr ti tiirns to tlw E'rlms Dnwlcm was considcrcd in the context 
ibf Public &yyrunt..; Crrlnmit t w ' s  r*:trlic*r rrcclmmendations contain4 



in their 20th Report and again in the context of Ministry of Finance 
not agreeing to include an ? provision in the Budget Estimates of the 
Society lor 1966-67 end 19&, but it was not found feasible because 
Films Division was considered ill-equi ped for taking over this 
specialized job. The continuance of the 8 ociety in the present form 
*was approved by the Minister for Finance on 21-6-66 and by Minister 
of Revenue and Civil Expenditure on 15-1-68. 

A note indicating actio~l 011 the Public Accounts Committee's 
recommendations in paras 4.5. 4.43, 4-44 and 4.46 af their 42nd Report 
(Third Lok Sabha) has been subnlittcd separately. 

[Ministr?. of Infornlation W Llrondcasting O N .  No. F. $4 15 51./68- 
F.C. Vol. 11 dated 29-6-1969). 

The Esec,~tivc. Council has ciirefully  go:^ through the relevant 
audit objection and reports of thc Public Accounts Committec. The 
re r t  of Mr. S. ii. Li!naye. i i j ;  31%) heen carefully considcrd. After 
t a r  ing into considcrcltion all the factors. the E s r ~ u t i v e  Council is of 
the opinion that legal nction should bc tnkcn against Mr. hlahendra 
Nath, Mr. Rajendra Ki~mar. S h r ~  C. B. Patcl and Shri Amarnath, 
Shri H. C .  Srirastava. the Secretary oi the Soclcty is hereby autho- 
rised to take a appropriate leipl nction against thc persons conccmed. 
He should seek such legal d v l c e  as nlil? bc- nctccssaty and should 
have the case invcstigatcd. Hc is authoriseti tct launch and rosecutc 
on behalf of the Societ~.. such legal action. criminal or  civif a s  may 
be found appropriate in the c~rcumstancc of sach transactions. He 
is further authorised tn sign anti verify all plaints, petitions, complaints 
and Information R c p r t s  on bchaIi of thc Society as may bc necessary 
during the course of takin 7 legal action against the persons mentioned a abow and against such ot e r  persons who may be found responsible 
for committing offences against the society. In short, the Secretary 
is hereby empowered to exercise all the powers of thc society to 
launch and prosecute. prwecdlngs, cciv~l or criminal. Hc is also 
authorised to incur neccssan. cspenws in this M a l t .  

M. R. bAASANI, 
NEW DELHI; Chainnun , 

Public Accounts Committec. 
April 28, 1969 
i'ikK&ha 8th, 1891 " (Saka): 
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Ministry of Informa:, 7 hc Committee ohscrvc that civil proceed- 
and Broadcasting. l n g ~  were not initiated for r~covery  of 

irregular cxcess cxpcndiiurc. slwrtrger, 
wtstanding\, dues ctc. amounting t o  
Rs. 92.744 that came to noticc ac a result 
o f  invecligation into the afl31r4 of the 
Childrcng.i Film Scciety by the Controller 
of Films Division. Govcmmcnt have 
% w e d  tllat proceedings could nct he 
initiated a- the r c p r t  of the Cuntrolkr 
hccamc available only in Jul . 1965 
"b" which time according m tkc Law 
M~nistr? thcce case\ had hcc~mc t i m -  
harrcd." Thc committcc. howcvm. ob- 
wrve that rhc optnion of thc Law Mint+ 
try that itcrrcrn had hccornc time-bamd 
was bawd on ttx as*un~pt:cn that the 
former Gcncral Sc~rct;lr.y t-f the Slx;cty 
"had r a i  ned frcm the !kc;rrv in June, 
I%?'. w&tn? thc actual p w t i c n  a? 
nptained to thc Cnmmi ttcc by Govern- 
mart uas that "hi% rc\ipution had bc- 
COIIW cff~ctivc uith ~ f l e ~ t  f r c n ~  9th 
Dscmhcr,  1962." It wuid. thcrrfo~' ,  
be appaxnt  that thc prtcccdingc had wt 

t i m e - b a r d  by the time the 
tidings of thc Cuntrolkr of F i b \  
D i ~ i w n  a n  the affairs of Sccicty hrcomc 
a ~ i l a b i c  in July, 1965. 

The Cmmittcc.  however. note that though 
civil prrccccfings have now become 
time barmi. the rrlrv;mt Cases "form 
part of P ccnnpllint lodged with thc 
Chnmw&rn of R~lice. Bombay" as a 
Wiminary  t o  the inUitulian of  nimimil 
promeding*. The Committee wtmM 
like t o  be a prilscd of the funhcr -5 
made in tL matter. 

h%ni y of lnf~mwisr The Committee arc h p p y  to  note from the 
.w ,krmk~qiny. Report of the Study T a m  tbnt tbc 

Cbiklrsa's F i h  Society has "duri- tbr 
last few ycus tried to r ~ h b i l i ~ c  lFaH 
a n d  impnvc  its wxkia@." Hawmt. 
.Ir w u l d  k cndrat from the fioding.6 ot 
the Study Team. hem is  8 lot o f b w a y  
still to he mrJc W, 00tabIy io mgup 
mixu the p u c t i o n  of Bbng ~~ 
of a$prwrlato tbrma, C O Q d i n n i o n  or 
shooting ~hcduks  for Blms urd impP. 
v i t l ~  lhc m c h i ~  for disahmo or 
fib. Thc CammMec roukt Iikc Qo- 
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__________._.___ _ . _ . - . . _ _ _ l  ". .. --_ 
ahout, on thc bnsis of thc sttpgestions 
contain& in thc Study Tcam's Rcwrt .  

3 1 -33 1 i s  r 0 I ~ f r i ~ i n  The Cornmittex have nathing to add to 
rind ~ ~ ~ ~ u l c i s t  my. thcir observations on thcsc caws made 

in thcir carlicr rcpons. The Conimittcc 
would, howcvcr, like to point out t h ~ t  
thc Socicty h a w  w h r  spent :I sum of 
Us. ..%I1 in their suit against t h e  tx -  
Gcncral Sccrrtary for wcovc~-y 14 
S 1 .W. Thr Comrnillcc h o w  thitt the 
Scrcict) \vould not ovcrlixA thc nwd to 
cnsurc 11131 kgal pwocccdings du not 
hccomr wlf-tlrTc:t~i~lp. by rntailinp cx- 
?cndltulz I W I  4 b r  pr13lrtvticm t t r  the 
:I nwtnt  :n\ ~ ~ l v c t f  i r l  tltc pccx'ccdit:p. 
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Pcc)p!c's Piibllrhing Iiuux, 
Rani Jhrtmi Road, Nciv 
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